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LEGISLATIVE ASSEMBLY 
Wednesday, 2nd April. 1947 

"fhe Assembl), met in the Assembly Chamber of the Council House at Tweh:e 
NOOb. Mr. PresIdent ('l'he Honourable Mr. G. V. M&Valankar) in the Chair. 

STAREED QUESTIONS A.ND ANSWERSt 

~n,u. RBP:RESENTATION IN THE ADVISORY COUNOIL FOR DBLHI AmUNISTR ... -
TION 

l8Il. * .. th &oviDd Daa: Will the Honourable the Home Member please 
state: 

(a) whether Government are aware that no provision has been made for the 
adequate representation of the rural populatjon of Delhi in the _~dvisory Council 
prop?sed to be set ur by the Delhi Administration; and 

(b) whether Government are aware that the rural population of Delhi is as 
much as. one third of the t,otal population and whether (iovernm!mt propose 
to take siiPpr-; for their adequate representation 1 

The HOllourable Saniar VallaWlbllal Patel: (8) 'l'he Honourable Member'. 
attention is invited to rule 1 of the Hules regulating the.. constitution and proce-
dure vI Advisor;y Councils published with the Home Department Notification 
No. 24/12/46-Public, dated the 8th February 1947. 

(b) The 1'ural population of Delhi is not one-third of the total population. I 
am satisfied that the prest'ut eomposition of the _~dvisor'y Council sufficiently 
·safeguards rural interestB. 

DIFFJUlENCJ£ IN SALABIES OF THB SUBORDINATE STAFF OF THE CEXTRAL 
DEPARTJu:NTS AND ATTAOHBD OFFICES 

1m. *Se\b (JoviDd Du: (a) Will the Honourable the Finance Member 
please state the reasons for the difference in the salarieR of the suhordinate 
-staff of the Central Departments Rnd that of their attached offices '? 

(b) Are Government aware that the staff of both the Central Departments and 
the att.a.ched officeR fire mostly living in Delhi and are subject to the SRme 
-cost of living? . ' 

(c) If so, do Government propose to remove the difference in their salaries? 
(d) Has this question heen referred to thp Central Pa:v Commission? 
(e) If no., why not? 
'ft8 BaDoarable Mr. Uaquat Ali Khan: (a) and (b). Variations in the pay 

scales between different offt.ces at headquarters (as elsewhere) are attributable 
to the difference in the nature' QIld complexity of the work required to be per-
formed by each category of &taft. 

(c) to (e). The question will be fully examined in the light of the recom-
mendations of the Central Pay Commission for the rationalisation and simplifica-
tion of pay scales in a 11 offices, including those at the headquarters of the Gov-
~l'Dment of India. 

ADVANOIl PAYMIlNT OF INOOME-TAX 
1833. *1Ir. Kanu Subedar: (a) Will the Honourable the Finance Member 

be pleased to state under what circumstanceR Government instituted the s:vs· 
tem of advance payment of' income-ta.x 1 

tADllwere to theee queationl laid on the table of the Houee, thf' qut'fltion hour having 
been dillpeDMd witb.-Bd. of D. 

( 2839 ) 
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0:» If. it was all Ilnti-infia.tionary measure, on what grounds do Government 

consIder It necessar;v to contmue it any longer? 
(c) ~ave Governmen~ examined the question' of giving relief to income-tax 

payers JIl respect of takmg such payment in advance on an estimate? 
(d) In what percentage of tax-pa,vel'S such advance estimates tallied and how 

!f1uch interest was paid by Government, and in how many cases penalties were 
Imposed? 

The Honourable Ill. Liaquat AliDa: (a) I would invite the Honourable-
Member's attention to paragraphs 58 and 59 of Sir Jeremv Baisman's speech 
delivered by him on presentation 'of the Budget for 1944-45.· 

(b) The Government do not consider that the cirbumstAmces have materially 
changed in this respect since the 'Pay as IOU Earn' system was introduced. 

(c) Yes, Sir, the Government have examined the question but they do noti 
ocnsidCl' that the scheme involves any real hardship to the tax-payer. The 
schnl,c was in fa.ct already there in the Indian Income·tax Act in respect of 
income from .. salaries" and "interest on HecuritieA" and has lince beeIl ~x· 
tiE>ndrd to include other incomes. 

(d.) Complete information is available in respect of only one year, vis., 1944-45 
in which advance pllyments of tax were made again,st the regular assessments 
for 1945-46. The information for that year is: .. 

In about 55 per cent. cases the estimates s,ubmitted by the tax-payers 
tallied. 

Amount of interest paid by Government was Bs. 67,88,225. 
Penalties were levied in about 400 cases only out of 94,692 oases in which 

advance payment of tax was demanded. • 
INCREASED WORK IN THE INCOME-TAX DEPARTMENT ON ACCOUNT OF ADVANCB 

P AYJlENT OF INOOME-TAX 

1334. ·Jlr. JI:&Do Sobedar: (a) Will the Honourable the Fin~noe Member 
be pleased to state whether it is a faot that the work of the Income·tax Depart· 
ment, has increased Oil acconnt of thp institution of the system of advance pay-
ment of income-tax, and genera.lly that the number of men available in the 
Department for copying with the task of assessing income· tax is fOllnd to be 
small€r than that required for the work? 

(b) Tn ,,·hich Income-tax Circle>; cases are pending for the payment of income· 
tax in resped of the Income·tax year (i) 1942-43, (ii) 1948-44, (iii) 1944·45 fmd 
(iv) 1945·46? 

The Honourable 1If. Ltaquat .Al1Dan: (a) While the introduction of the 
scheme of advance payment of tax has added to the work of the Income-tax 
DepnrtmE'nt, the scheme is AO devised as to throw on the Department com-
pamtively little extrn work and the necessary additional staff required for this 
has been found without /lny grE'at difficulty. It is correct however to say that 
the llmnber of trained and qualified Income·tax Officers now available does not 
as vet fullY llH'f't the needH of the department. Steps have however been taken 
to ;Pllw(ly' this situation without delay. 

(b) The information is not readily available circle by circle. 

GRATl'I1'IES AND COMPENSATION TO BRITISH OFFIOERS OF THE INDIAN ARMY' 
BEING TAKEN OVER BY. HIS MAJESTY'S GOVERNMENT 

1335. ·Mr. :Manu Subedar: (al Will the Secretary of the Defence Depart· 
ment be plE'flsed to state how mlllly British, Officers of the Indian Army are _ 
being taken owr by IDs MajestY'8 Government? 

(b) Are these persons going to receive any special grant, gratuity, allow-
ance or compensation and, if so,' whllt? 

• 
I 
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(c) Wha.t steps are Gcivernment taking in order to substitute Indians in pla~~ 

of !lhese officers? 
(d) How many of the Indian officers on temporary service have already been 

tlaken for filling such vacancies? 
(e) What is the total number of Indian officers in all the servi"es, who have 

been d.emobilised aHer temporary service and what steps ar~ Government taking 
in order to s~lect suitable men from among them for 'the replacement of the 
Britillh officers who are going? 

, Mr. G. S. Bh&lj&: (a) to (d). I would refer the Honourable Member to my 
reply to Starred Question No. 1250 !lsked on the 28th March 194:7. 
, (e) A total of 4:,000 officers (including 2,700 medical officers) haTe, been de-
mobilized. Most of them have applied for regular and Short Service Commis-
sions. Many have been successful nnd others are heing intemewed. In thi • 

. connection I would invite the Honourable Member's attention to my answer to 
. p.rt (g) of Starred Question No. 1250 asked on the 28th March 1947. 

RIlMOV.a.L OF CORRUPTION nOli G OVEllNIIENT DEP All1'IIENTS 

1336., *Mr. Ahmed •• H • .TaJler: (a) Will the Honourable the Home Mem-
ber be pleased to state what steps Government propose to take to remove 
corruption from Government departments? 

(b) Do Government propose to lpgislate in this behalf] 
The JIonOlU'&ble Sardar VaUabhbhaf. Patel: (a) and (b). I would refer t,he 

Honoura.ble Member to the reply ginn to paris (c) and (f) of his .tarred quesiioD 
No. 4:10 on the 20th February 1947. 

ACCUMUL~TION OF STEllLING BALANCES 

1387. *Kr. Ahmed 1:. H • .TaJler: Will the Honomable the Finance MemhN he 
pleased to state: 

(a) thp. amount of India's sterling balance accumulated in the United King-
dom for the period ending Hlst December 1946; And 

(b) the reAults of the talks between the Government of India and thf' Finan-
cial Delegation from the Unit.ed Kingdom? . 

The Honourable Mr. Liaquat Ali Dan: (8) I wouldi~y:ite fttten~ion to my 
reply to part (a) of the Honourable Member's question No. 968 on, the 17th 
March 1947. 

(b) I would invite attent,ion to the Prf'AS Communique, dated 15th February 
1947 and to para.graph 30 of my Budget Speech. 

BRITISH BROADCASTING CORPORATION 

1338. ·Seth 'Govlnd Das: Will the Honourable Member for InfOt"ll1lltion find 
Broadcasting be pleased to state: 

(a) whether Government are aware of the pllh~ic feeling against t.h.e Brit.~Ah 
Broadcastin~ Corporation news relays /'!t 9 P.M. dRIly from the All Tndw RndH); 
and 

(b) if 1'\0, what ~ction Government propose to take to AtoP this relay? 
fbe Honourable Sardar Vallabhbhai Patel: (a ) No. 
(b) Government l'fopose to institute enquiries to ascertain the wishes of 

listeners. 
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RBOJPROOAL HELP TO ALL-INDIA RADIO FOR RELAYING BBITISH BROAD-

OASTING CoRPORATION NEWS TO CHINA, JAPAN AND SIAJ( ~-

1389. *Seth Govind Du: Will the Honourable Member for Informat.ion 
snd Broadoasting be pleyed to state: 

(1\) whether Government are aware that daily for one hour and ten minutes 
the All India Radio relays thE' British Broadcasting Corporation news to China 
JapBn Bnd Siam; and ' 

. (~) whether t~e AU India Radio is getting Rny reciprocal help from the 
Bntlsh Broadcasting Corporation? 

The BOI101Ir&ble Sardar VaJlabhbll&l PI. .. l: (a) No. The duration of the 
ne,,!, ill theRsrelays is about 45 minutes daily. . 

(b) Yes. 

Bo .. ums FOR TESTING OFFIOIllRS FOR GRANT OF PER1U.NENT AND SHORT SBB • 
VIOE CO:MJlt88ION8 

IMO. *JIr. Ahaled B. B. la.ller: (a) Will the Secretary of the Defence 
DepRrtment please state how many officers bave been given Permanent Com-
missions ann Short Service Commissions after the termination of World War 
n from among the followinA' communities: Muslim, Hindus. Sikhs and 01Jheftl? 

(b) How many Boardtl have be?n conatit~te:d for testing ot'Iioen for Perma-
nent Commissions and Short ServIce CommtaSlonS? • 

(l') Do Government propoFoe t~ lay 011 the tab~ of .the House a statement. in 
the proforma given below showlng the CompoaltlOl1 of the Boards and the 
Directorate aud the rank of the officers? 

(i) DirectoralieR : 

Director 
Deputy Director 
PsycholOBiats and other atatr 

Oftioel'll .. 
Psychiatrists . 
Other reb ~ All p~ 

Iogiats, PqeldM.rt .... Wten, 
Clerks eta. 

(ii) Selection Board.: 

PresideDts 
Deput7 heaidenta 
paycholosiata • 
psychiatrists . 
8td OtIloen . 
TeetinS om~ 
Olliee Btaif 

Kuslims Hiuda. 

JIr. G. S. BII.&lSa: (a) I la.y two statementa (Nos. I and II) on 6e ~e ... 
~e Bouse. 

(b) Eight Boards were constituted of which onehae since been 4iebe4ecl. 
(0) 11 .. y two atatemente (Nos. ill and IV) OD ~ fable of .. B'oua •• 



STAIUtBD QVJlSTIONS AND ANSWERS 

8TATEKENT I 
Pe1'mlJnene 001lMll0ildonl granted or for '!DMC'" SelecUonl have been tMde 

--

Jhalim. 0 

Hindus • 0 

Sikhs • 0 

Othe1'8 • 

RIN Indian Army ... 
. -. 

0 27 36'1 

0 11 13R 

18 281 

.2' 210 

-------_ .. ---
Tota1 0 166 1,39t) 

• This includes 11 British Officers 
STATEMENT II 

RIAF 

64. 

U,O 

at 
8'1 

1------
330 

8hor. 8"'I1ice Oomml"ionl vranud or for tlJhi~h Selectiona have been made 

-- BIN Indian Army RIA.F -
Muslim. . . 0 . Nil U4 Nil 

Hindus . .. L: .. 
likha 0 .. .. 
Otherll 0 0 .. .. 

-. 
Total . Nil I '192 Nil 

STATEKENT III 

OOmfJO,ition of the Directorate of Selection of Peraonnel aa on the 28th Marcl,. 1947 

-- ---J:::: HinduR .ikh. ~ Qth". ~ Total 
f.----J.~ ---- - ---... #.-----

Navy-

P. S. O. . Lt. 1 ... . .. . .. 1 

Tellters C.P.O. S ... ... . .. 8 

Tot... 1 4, ... ... .. . 4, 

Army--

Director Brig. ... I ... . .. 1 

Dy. Director . Col. I . .. . .. . .. 1 

A.A.G. . Lt.·CoI. I . .. - 1 ... ... 
PayohiatriBt ;, " ... ... ... 1 -
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-- KualiJDII Hindua Sikh. Othera Total 

Plycholo«istl! . Lt.-Col. ... 1 . .. . .. 1 
, 

Major 1 ... ... . .. 1 

Capt. . 1 ... . .. . .. 1 

D. A. A. Gil. . Major . . .. • 1 \ I 8 

Staff Capts. . Capt. . .. I . .. • I 

P.S.OIII. Ibjor ... 1 ... . .. 1 

Copt. ... 2 ... . .. 2 

TOO TesterA ... 1 2 2 1 • 
BOB Clerks . ,. ... ... . .. 21 21 

Civilian Clerkl ... U 61 . .. . .. '7' 
Total It '10 8 28 120 

Air l<'orce- . 
Staff Ofticere B/Ldr. ... 1 . .. . .. 1 

F/Lt. . . .. 1 ... . .. 1 

P. S.O. \ . F/Lt. ... 1 ... .. . 1 

Te.terl'! . Sgta. 1 2 
. .. , ... • 

ClerkH Cpla. ... 2 ... ... I 

Total ... I '1 ... ... • 
STATEKENT IV 

Compo.itiOfi 01 Se1'vict.. Selection Board. QI 011 the 28th Jlarch 1947 . 
-- llUijlimll Hindus 8ikba Othera Total 

- -

52 (Army) Board. 
Rawalpindi-

President Col. ... 1 ... . .. 1 

Dy. President Lt.-Col. I ... . .. ... 1 

G.T. Os. Ibjor I ... ... .. . 1 

Capt. ... 2 ... 1 • 
p.,chiatrist ... ... I ... .. . 1 

c 



.. 

.. 

--
-

50 (Anny) Board, 
Rawalpindi-

.yohologiBt P 

8 

o 
taft' Oaptain 

l.eric'\l Btaff enrolled 
un-enrolled 

Total 

and 

18 (Army) BOllord, Breilly-

PreBjdent 

Dy. President 

G. T. Oil. · 
P.yohologiBt 

• taft" Ccl.ptain 

Oleric .• } IlUff enrolled a.nd 
un-enrolled 

Total 

" (Anny) Bo~rd, J.p"n-

President . 
»y. PreBident 

G. T.OI!. 

P.yobiatrist 

P.Yohoiogist 

,tid Oaptain · 
Cleri",,1 staff enrolled and 

un·enrolled 

Total 

44 (Army) Board. 
Bangalore-

PlMident . · 
Dy. President 

G. To 0 •. 
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MIlIIlima Hindus Sikhs Others Total 

~ 
1-__ - - 1---

... } .. , . .. . .. } 

... ... I . .. . .. I . 

... . .. 4 3 } .. . 
• ... 3 10 3 2 18 

, 

Col. · } ... ... ." } 

Lt.·CoI. ... } . .. ... 1 

Kajor · ... } ... . .. 1 

CApt. · ... ... } 1 2 

... ... } .. .. .. . 1 

... ... . .. .., } 1 

... 1 • } } '1 

-... 2 '1 2 3 I' ----~---- ---
Col. · · ... 1 ... ... 1 

Lt.·Col. ... ... . .. . .. ... 
lohjor · ... 1 . .. .. . 1 

Capt. ... .. . ... 1 1 

... ~ .. - 1 ... ... 1 

... ... 1 . .. ... 1 

... ... ... . .. 1 1 

... 1 1 ... 5 '1 

... 1 6 ... '1 18 
-

Col. ... 1 . .. ... 1 

Lt.·CoI. ... 1 ... .. . 1 

Kajor · ... ... ... 1 I 

Oapt. 1 ... . .. 2 3 
. 
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, 

-- ~UsUIlUl Hindus . SIk"\' Oth ... 
Total 

. ---
65 (Army) Board, 

Bangalor&-comd. 

Psychologiat · ... ... . .. ... 1 1 

8taft' Captain Clapt. ... ... .., 1 1 

Clerical stafi enrolled and ... ... 4 .. . a 'I 
un ·entolled . 

Total ... 1 6 ... 8 (1151 
-

16 (Navy) BORrd. LODlwla-

(Disbanded: 15"/1946) 

PreFlident · Oapt. BINR ... ... ... 1 1 

Dy. President CoJDDlAllder ... 1 ... ... 1 

G.T. Os. Lt. Comdr.' ... 1 ... ... 1 
BINVR 

Lieut./BlNVR ... ... ... 1 1 

PSydlOlogiRt Major - 1 I · · . ... ... ... 
Ita&' C~pt. o.pt. '. ... ... .. . 1 1 

Clerical st&fl' enroHed and ... 1 2 ... 3 IS 
un·enrolled 

f--

Total ... 1 4 . .. 'I 11 

''1 (BIAI<') Board. Debra • 
Dun-

President . Gp. Capt. ... ... ... 1 1 

Dy. President · · W/Cdr. · ... 1 ... ... 1 • 
G.T.Os. · S[Ldr. I ... ... ... 1 

F/Lta. · . I 1 ... ... I 

Psychiatrist S/Ldr. ... 1 ... . .. I 

PlI)'chologist F/Lt. · 1 ... ... ... 1 

IItaft' Capt. . . Capt. ... 1 .. . .. . 1 

Tester8 Bgts. 2 2 ... ... , 
Clerimu Staff enrolled and ... ... 9 ... 2 11 

un-enrolled 

---- • 
Total .. , 6 l' ... 3 J8 

.-
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-- Muslims Hindus 8ikhB Otheni Total 

) 

/J8 (Army) Board, Debra 
-Dun-

President . Col. 1 ... .., . .. 1 

Dy. 'Pr8llident_ Lt.·COI. ... 1 ... . .. 1 

G. T. Os. Major ... ... ... 1 1 

Oapts. ... ... .., 3 S 

Psychologist e .... ... 1 . .. .. . 1 

Staff Capt. . . C"pt. ... ... .. . 1 1 

Clerioal Staff enrollerl and 4 3 ... 1 8 
un.enrolled 

~--- f---------Total ... Ii 5 ... 6 16 
f--------

71 (Army) Board Meerut-

President . . Col. ... ... .. . 1 1 

Dy. President Lt.-Col. ... 1 ... .. . 1 

G.T.Os. Major ... 2 ... ... 2 

C"pt. ... 1 _ . ... 1 

Psyohiatriet - ... ... ... .. , I 1 

Psyohologiat ... I ... ... .. . 1 

Sta.ff Captain . Capt. 1 . .. .,. . .. 1 

Clerical Staff enrolled and ... 1 7 ... 1 • un-enrolled 

------ ----- . 
Towl 

f--__ 3 1-
11 ... 3 17 

---- -- ---

PROPERTY OF RAJA M:AHENVRA hATAP 

1M1. ·Shri Sri Prakasa: Will . the Honourable the Home Member be 
pleased to state: 

(a) if the property of Uaja Mahendra Pratap was IIttached during Worl'-
War I under the Bengal Regulation of 1818 on the ground that he had 
'treasonably aHied himself with the enemy'; 

(b) if uuder the 'Mahet:dra Prntap Singh EsttLte Act, 1923', his property 
was forfeited and granted to his sons under certain conditions; and if 80, what 
were the conditions; 

(c) if the sons of Raja Mahendra Pratap are in possession of the property 
to-day; 

(d) if Raja Mahendra Pratap has now been allowed to CODle back to his-
oountry ulld has actually come back; and 
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(e) if Government propose to consider the question afresh and introduce 

legislation to give baok to Raja Mahendra Pratap what his own share in the 
property would have been under the Mitakshara Law? 

The Honourable Sardar Valabhbhai Patel: (a) The property was attaohed 
under Bengal Regulation III of 1818 as according to the then GOTernment there 
:was ground for believing that he had aided the King's enemies during the 
1914-18 War. 

(b) The conditione were !is follows: 
(1) That Prem Pratap Singh and hi!! heirs will be faithful Bnd bear true 

~llegiance to His Mejesty King George the Fifth, his heirs and 
suocessors according to law. 

(2) That he' or his heirs !!hall maintain Rani Sarup Kuar 'thfj aUrTivin! 
widow of Raja Har NRrain Singh, his grand-father in the manuer 
in which Rani Sarup Kuar has been maintained heretofore. 

(3) That he or his heirs shall maintain Hnel provioe for the expenses of 
the marriage of his !!ist€r Bakhti Bai in a manner befitting her 
position. 

{4) That neither he nor his heirs shall during the life time of Mahendr& 
Pratap Singh aleonate Rny of the properties granted to him ano his 
heirs or any property that may have aocrued to him and his hein 
as a member of a joint Hindu family without the sanction in writ-
ing of the Government of the United Provinces of Agra and Oudh. 

(5) That neither he nor his heire shall render assistanoe or aupport tt) 
Mahendra Pratap Singh either pecuniarily or otherwise in any 

... manner whatsoever. 
(6) That neither Prem Pratap Singh nor his heirs nor anJ one olaiming 

. through or in trU8t for him shall bring any action, suit, claim or 
demand against the Government of Indiu, the Government of the 
United Provinces of Agra and Oudh, the Board of Revenue for tha 
United Provinces of Agra and Oudh or any official acting on behalf 
of the sRid Govel'Dments or the said Board of Revenue with regard 
to any action taken or anything done by the H£oresaid Govern-
ments,' Roard of Revenue or their officials touching any matter 
in any way relating to the attachment or forfeiture of ~he property. 

(c) As far as Government is aware Prem Pratap Singh, the son of Mahendra 
~r&tap Singh, is in possession of the property granted under the Sanad. 

(d) Yea. 
(e) Thi!! Illutter ill no longer the concern of the Government of India but i. 

wiUlin the discretion of the Government of the United Provinces. 

UTILISATION OF MONEY FROM THE SOHEDllLED BAl\KS HELD BY R~ERV:e 
BANK OF INDIA 

180. ·Shri Sri Prakua: Will the Honourable the Finance Member be 
pleased to state: 

(a.) the amount of money from the soheduled banks of the country whioh is 
held by the Heserve Bank of India under the heads 'Time Liabilities' and 
'Demand Liabilities' without interest; and 

(b) the !nsnner in which it utiliseR the money? 
The Bonoun.ble 1Ir. Ulquat Ali Dan: (a) I would in"ite the Honowable· 

llember'. attention to the statement of the position of Scheduled Bankll pub-
iilhed weekly by the Resene Bank under Section 43 of the Hellene Bank of 
India Act. 
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(b) The statutory depoRits of Scheduled Banks are not required under the 

Act to be earmarked for a particular purpose and form part of the allsets of \be 
Bank. The distJ'ibution of theRe USRets is set out in the weekly Sbatement of 
tht\ affairs of the Banking Department of the Bank. 

TRAINING OF INDIAN STUDENTS ABROAD 

1343. ·Pandit Sri Krishna Dutt Paliwal: Will the HO;lOurable Member for 
Education please state: 

(a) whether Government have appointed or propose to appoint any Com-
mittee to advise them on the question of~training Indian student~ abroot'!: Ilnd 

(b) whether Government have fOmlulated any plans for sending students to 
oountries other than the United Kingdom and the United States of America? 

Honourable KaW&D& Abul Xala.m. Az8d: (a) Yes Sir. Attention of the 
Honourabh· Memher is invited to t.he reply given to question Nos. 855 and 12~ 
b~y Seth Oovind Das on the 12th ~lan~h HM7 llnd the 2Hth March 1947, where-
i~ it was !Stated that Goyernment have lippointed a Committee to enquire in'to 
the whole question of OTersess Scholarships. 

(b) The intention hal all along been to place lItudenta in tholle COu.ntriM 
abroad where t~e best facilitiel! for the subject for which they are selected are 
available. So far scholarfl haTe been sent to Australia, New Zeal~nd, Canada. 
and France besides the Pllited Kingdom and tlw Unitecl State!! of America. 
The said Committee will look into this aspect of the qUfstion al~o. 

WELFARE BRANCH OF THE HIGH COMMISSIONERS OFFICE FOR HELPING INDUN 
STUDENTS 

1344. ·Pandit Sri ][riShnaDuU PaliWal:. Will the Honourable Member for 
RrlucRtion please state: . 

(a) whet.her it is a fact that Government have elltablished a separate 
Welfare Brltneh ill the Rilucation Depertment of the High Commissioner's 
office in the Unitf'tl Kingnom to help the Indian student-R in regard to. their 
BC'oommodation And general welfare; and 

(b) whether Gr.vernment have established another hostel in London' to serve 
as a Reception and Transit Camp for Indian students? 

The Honourable J[aul&na Abul ][al&m ADd: (8) and (b). These matters 
haTe been full, diflcussed with the Deputy High Commissioner for India in the 
United Kingdom when h~ was rect'ntly in Delhi for this purpose, Rnd the Higli 
Commissioner hai': heen Ilsked to submit detailed proposals urgently. Govern-
ment expect to bt' able to make the neccsssr." arrangements in the near future. 

SCHOLARSHIPS FOR WOMEN STlTDlIlNT8 FOR STUDIBS ABROA)) 
1345. ·Pandit Sri ][riabna Dutt Pallwal: Will the Honourable Member for 

Education please state: 
(8) if GovemmE'nt have eamlarked any per('entage of scholarships for 

f1tmoies ahroad for women· stlldent~: and 
(b) the number of women Rcholars who have heen sent abroei this year? 

.. The Honourable J[&1llana A.bul Xalam And: (a) No peJ'centuge of Oveneas 
RcholllnhipR awarded b, the Government of India has 1110 far been earmarked 
for womt'n candiclates. Of the PrOl,incial Governments, Bengal and Punjab 
earmarked Rix and two scholarships resppC'1.ively for women candidate! in 1948, 
"itlwll.t,. however, earmsrking 'any percentage. Similarly, the Gonrnment of 
Junia. haw' thil :vear earmnt'ked three Icltola.rship;.; for women eandidates. ,'me 
each for Tp,acher Training inC"fiftH, School ::\fediool SerTice and PhYlical 
rraining. In addition to these, scholarships for subjects like Domestic Science 
and N.l.Irsery EducatiQn natUl'all, gow women candidates. 
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(b) The question does not arise ab this stage 
Scholarship. this year, both Central and Provincial, 
aet.led. 

[2ND APRIL 1947 
&s the award of Overse •• 
has no. yet been finaU,. 

In this connection I should like to state that the committee under thee 
chairmanship of Dr. B. C. Boy which has been appointed to go into the ques-
tion of the future policy of Government regarding oversea.. scholarships will 
consider this aspect of the question also. . 

RULES GOVERNING THE GRANT OF SUBVENTION TO SIND, N. W. F. P. AND 
ORISSA 

1346. *JIah&rajkumar Dr. Sir Vijay. banda: (a) Will the Honourable the 
Finance Member be pleased to sta.te the rules that govern the grant of subven-
tion to t.he Provinces like Hind, North Wel't Frontier Province ana Orissa? 

(b) Is it a fact that Sind which wasbeiug granted only Rs. 4 crores on 
a popUlation basis is now seeking Hs. 20 crores a.nd Bengal is also demanding 
a subvention of Rs. 20 crores? 

The Honourable Kr. Liaquat Ali nAn: (a) I lVould invite the Honourable 
Memb('r's attf'ntion t() the Government of India (Distribution of Revenues) 
OrOt'I·. HlBH. lind i'o tilt:' Oo\"prnnll'lIt of J lIdiR (ni~trib\1tiol1' of llevenlles) 
(Amendment) Order, 1944. 

(b\ Sind dill not get & BuhTention of rupet'R four crores. 'l'he Government .f 
IndiR have not ree~iTed 8 request for twenty erores from .he Sind Government;. 
The Bengal Government recently asked for a special lubsidy of rupees nin. 
croreR but this requef<t haR not been accepted. 

H.EALI~ATION OF MO":«EY FROM DISPOSALS 

1347. ·](r. Manu Subedar: (a) \\'ill the Honourable the Finance MeDloer 
pieRRe state what is t,he amount of disposal!> hy value for each month after the 
Dis}.'Osals Dcpartment was set up? . 

(b) What has happened to the funds realised by such disposal and whether 
credit has been taken for them in current expenses, or on SUS.pense account. 
or unuer any capital heads? .. 

(c) What moneys, if aD.)', have been given to His Majesty's Governmenll 
and to the Government of the United States of America, in respect of any 
realisationR or disposals made by the machinery set up by the Governmeu,t of 
India? '. 

(d) Have any such moneys been so transferred? 
(e) Have they been accounted for by book entr.v or by actual transfer of 

"9'8111e and, if so, in what form and to what extent? 

The JIoIlourable Kr. Liaquat Ali nan: (It) A statement giving thfl neceSS&rJ 
information iii placed on t,he tablA of the House. 

(b) The funds realised are credited in t.he first instance to .. ~1l8pense Head. 
The amounts >;0 credited are dealt with as follows:-

(1) Do/pm" Dl'partmfl1f S1Irplllxfls.-1'llf' amol1nt realised is almost en-
tirely ("'edited to His ;\[ajesty's Government liS these iurpluaea 
11'108tly helong to His Mlljesty'I'O Government. 

(2) American RurpluBfJR.-The amount realised up to 50 million ·ao11e.r4 
ex~usive of customs duty is to be credited to Indian ReVeDUeI.· 
Any r~Qlhlations over 50 million dollars will be divided in moieti .. 
hetwe~n the Governments of United Sta~lI of America ani Iniia. 
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(c) and (d). The amount credited to His Majestys Government ill the ac-

counts of 1945-46 on account of Defence Depart,ment slIrplu8el> i. Rs. 10·66 
crores. The adjustment for the year Hl4fl-47 has not yet been made. 

The realisa.tions expected from the sale of American surpluses in 1946-47 
are les8 than 50 million dollars, and therefore the question of payment to the 
Government of United 8ta,tes of America does not arise in that year. 

(e) So far as credits to His Majesty's Government are coneemed, they are 
taken in l"t'duction of the recoverable Wal' expenditure. As regards the crediio 
to be afforded to the Government of the United States of :\mpricH., the question 
of payment has not so far arisen. 

Statement of' '(llt, 0/ 8urpluBt6 cowluJed ~tJ.ch mOllth ,illce the J)irectoratt r';euerol "I 
DiBPOllols lI'O~ 8et1tp 

Konth 

---------------_.--_ .. - ... _-

December 1'45 

,January 1 IN8 

F .. lruary Iti' 

lIarch ]14' 

A.pril UH8 

Kay I'" 
June IHt 

July II" 

AugIJat ) t II 

&eptembt>r 184. 

October INI 

Decembw U .. 8 

January IN' 

hbruary 1947 

Tutal 
I 

• Vallie in rul'f'tlM 

Rs. 

1,31"3,008 

J ,73,15,000 

J ,51,53,0011 

2.114,44,&00 

:',91,25,0411 

.,11,02,008 

3,1111,&3,0410 

11,80,99,008 

',49,i3,008 

7,07,63,Ott 

4,",IKl,Hi 

i,31,31,001 

11,78,08,00& 

5,13,21,00() 

7,,5,4',009 

H,3., 7.,008 

1--------------
Leal eetimated eu.toml duty te be deductf'd from I 

131e pric. . 

Net 

I 
I-
t 

) 4 ,00 ,00 ,000 

72,34,76,000 

,NOD.-The above figurel repr~Dt tbe value of the sales con~uded. The ti'.IIJ"IIJ"8ie& of 
rea}u.a..ionB are "maYer ft)r variou I' .... OD., "ncb .. paylllCt by Inlt.ahnentl, IRlbseqllent 
.. ncellation of Alee in certain cal8l and the time lalJ in IHij1lltlllent ill &c<lOUntl. 
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NATIONAL WAR ACADEMY 
[2ND ApR.ll. 1947' 

. 1M8. ·.r. Ahmed •• 11:. l&ller: (a) Will the Secretary of the Defence 
Department be pleased to state which place has been finally selected for estab-
lishing the proposed National War Academy? 

(b) When will the Academy start funotioning? 

Mr. G. S. Bhalja: (8) The Governor-General in Council decided Gn tile 20th 
Febrllllr.,. 1946 that the National War Academy should be established at 
Kbarakw8sala near Poone. The question is, howe'fer, under the consideration 
of the pl'esent Government as a part of the reaommendationa of the National' 
War Academy Committee's Report. 

(b) It ia not possible to sa.y when the Academy will 8tart functionin« all th& 
NatiOliltl W~r Aca.demy Committee's Repol·t has not yet been fimllI:v adopted. 

PERMA~ENT EMPLO~ENT OF ORDNANCE OFFICERS (CIVILIANS) IN THE LA 
O.C. 

1M9. ·1Ir. TamtzuddlD Dan: (a) With reference to the answer given to my 
starred question No. 318 asked on the 14th February, 1947, regarding Ordnance 
Officers (Civilians) in the LA.O.C. will the Secretary of the Defence Department 
be pleased to state if Government have come to a decision as to whether "any 
of th€' war-time ordpance officers (civilians) can be absorbed in the permanent, 
Cll.dl·e of other Branches of the Service"? 

(b)- In ca!;e the answer is in the negative, is it a fnct that !\ numher of these-
officers have been served with notices of termination of their senices a.nd that 
Buch notices are still being served? 

(c) If so, what i!: the number of officers who have been served with such 
notices? 

(d) What if.: tht' real"on for sf'rving such notic!'" before the question of absorbing 
these officers in the 1,ermanent cadre of other branches of th€' service has been 
decided? . 

Mr. G. S. Bh&1j&~ (a) No final decision can be reached till the size of ~e­
future Armedl<'orces is settled, but it is intended to retain al many .. as possible. 
There seems no possibility of the number exceeding one hundred: .. . 

(b) .... number of noticea haTe been sen:ed. 
(c) One hu.ndred and thirty-fin. 
(d) Because- there .is no work for them and it is unlikely that they could be 

absorbed in the Ordwlllce and. other Bran~hes. 

DEPUTY ASSISTANT CONTROLLERS IN THE Sl;PPLY ACCOUNTS OFFICE 

1360 •. ·Mr. Tamizuddin )[han: (a) Will the Honourable the Finance Member 
please state the number of Deputy Assistant Controllers community-wise in the 
following Supply Accounts Office: (i) Chief Controller of Supply Accounts, 
Dt.lhi, lInd (ii) Controllers of Supply Accounts, Delhi, Calcutta and Bombay? 

(b) How TlUiIlY Deputy Assistant Controllers.in the above o~.ces ar~ holding 
(i', permanent appointments, (ii) temporary ~ppo1l1tments, and (m) appOlJ;ltmente-
on deputation from otlwl' offices? 

(,,\ Are (tovernment aware that the Supply Account;; Offices fire being I'e-
organiRC'd af! a result of which a number of Deputy Assishmt Controllers from the 
Ofl'lP.fS mentioned in part (a) above are being reverted to their substantive appoint-
m~)t"'') 

Cd) If the anSWE'r to part (c) above be in the nffirmativG. whnt is t~e mll~ber of 
, such off,icers belonging to different communities and offices as mentIOned /.D part 
(n) above? .. . 
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(e) WhRt steps Government propose to take to maintain the 25 per cent. ratio 

of Muslims in the grade of Deputy Assistant Controllers on the re.organisation of 
the Supply AccountS' Offices? 

'!'he BoDourable Mr. LlAquat Ali Khan: (a) to (d). I place a statellle1.l1i Oil 
the table of the House giving the necessary information. 

(e) No direct recruitment is mnde to the cadre of Deputy Assistant C()ntrol-
lers and therefore the reservation rules do not apply. 

STATEMENT 

" 
Number of Deputy Aaaist.ant 

ControUers Commwlity.wiee as 
Revereiona of Deputy Aui. 

tant ControUers to lower 
on 24rth March 1 tol'l pOllta scheduled to take plaee-

-,-- with reduction in work 

Soh"'''':' I " .. 6m 
--

Hi:u KUBti ,1 I Sch~u1ed. Total 
Hindu (J~Jlte Cam 

I 
(I) (2) (3) (40) (5) (6) 

·~l 
(8) 

--- ---- -
Chief Controller of Supply 1 1 ... 2 ... 

Aeoounts, New Delhi. 

Con roller of Supply Ac· t ... 2 11 1 ... I '" counts, New Delhi . 1 

. Cont-roller 01 Supply Ac· 'I ... ... 'I 2 . .. . ... 
counts, C .. lcuttllo. 

Cont roller of Supply Ac· 5 ... ... 5 1 .•. . .. 
cOlmts, Bombay. . 

Note l.-[Reference p~irt (b) of the question]. 
All the officer~ Bhown in the sbove st80tement hold temporary appointments. (Ten of 

them are on deputation from other office!!!). Thero are only two permanent fOstH of Deputy 
A~(oji8t!)nt Controllers in the Chief Controller of Supply Accounts OrganIsation 8Rd the 
8ublltantive holde,rs are now holding temporarily posts outside the cadre of Deputy Assis. 
tant Controller. 
Note 2.-(Referencepart8 (e) Bnd (d) of the question). 

The Dt'lputy ABsistl>nt Controllers who will revert- to lower posts consequent on the 
reduotion of work are shown community.wi~e in columns (6) to (8) of tile above statemt'nts 

, No one will revert to his parent office. 
IMPROPER FOOD ARRANGEMENTS FOR GIRL STUDENTS OF THE CoLLEGE OF 

NURSING, NEW DELHI 
1351. ·Shri D. P. Jtarmarkar: Will the Secretary of the Hea.lth Depa.rtment 

please state: 
(a) whether it is a fact that a few of the girl students of the College of Nursing: 

New Delhi. have left the College on account of the improper arrangement for food 
in the hostel; 

(b) whether Government are aware that the girl students of the B.Sc. Honours 
class are given food which is unwholesome in quality and insufficient in quantity; 

(c) whether the management· cannot provide better food within the moneta.ry 
allotment fixed per student per mQnth; and 

(d) whether Government propose to take necessary steps to remove the 
grievances ofi,hestudents who have corne from 1111 parts of India, are away from 
thf'il' parent' and have no mean r to supplement their food? 



284:8 LEGISLATIVE ASSEMBLY [2ND APRIL 1947 
1Ir. S. B. Y. Oullum: (a) and (b). No. 
(c) The question does not arise. The food given to the 8tudente ia whole-

some and is reported to be adequate from the point of "iew of nutrition. 
(u) No complaint" have ileen l't·eeived. The Goyernmenl is, however, 

anxious thut the food in this institution should be fully adequate Ilnd satisfac-
tory aud the possibilit,y of im}ll'o"ing it. ""ilI he cOIli;idered. 

APPOINTMENT OF RESERVE INSPECTORS OF U. P. POLICE .,8 TlEPUTY SUPERIN-
TENDENTS OF POLICE IN AJMER-MERW ARA 

136B. *Pandit )[ukut. Bihari La! Bha.rgava: (.8) Will the Honourable the Home 
Member lJoplcased to state whether Govenlment arc aware that all the four 
perm~nent posts of Deputy bllperintendents of Police in Ajlllcl'-MerwHra (twu in 
the Railway Police and two in the District Police) are held by officers imported 
from the United Provinces. mostly Reserve Inspectors pronJOted as Officiating 
Deputy Superintend.mts in the United Provinces'! 

(b) Why are capable and experienced Inspectors in Ajmer-lilerwara with 
brilliant ,'ecoros of.criminal Bnd investigation work not pl'omoteJ to these posts? 

'!'he KODourable' Sard&r V&ll&bhbhai Patel: (a) und (b), All .he four perm~­
nent pO!~t!; of- Deputy Superintendents of Police in Ajmer-Merwara are at pre-
scnt borue on the Provincial Police cadre of the United Provinces, and appoint-
nJentl!l to these posts call ouly be made fro III 41U1ong l)olice olieera belonging to 
that Province. 'rhrt!e of the prescnt incumbents are promoted }ieserve Inllpee-
~or!!. Measures are under consideration for impro"ing flbe p08i~on . 

. USI: 0)' SERVICE AIRCRA.lt'T FOB PRIl"ATE TIUP TO AG'RA BY AIJt O:rFICJm COlL 
MANDIXG-I"S-CUJEF 

1353. *Sardar Surjit SJngh .ajithia: (Il) Will the Secretary of the Defence 
Department be pleased to stu te whet her GOH'l'lIment have made en<j.u;ries regard-
ing tbe trip of the Air Officer Commallding-in-Chief to Agra with certain oivilians 
in a service aircraft on Saturday the 8th M:arch, ) 947? 

(b) If the answer be in the affirmfltil'e, what is the actnon taken thereon? 

Mr. Q.. S. Bh&lla: (11) Yell, Sir, 

th) 'fhere 'WUIl ltD Air Display at ... gra (HI the 8th March 19.7 aud the Air 
·Officer Commanding-in-Chief of the Air FOI'ceil in Indil/. ftew t$ .lira on tibat 
daJ in the Dormal course of hi!! du'iell. . 

PROP.oSED TAK.ING AWAY OJ<' , TIilMPEST • AIRCRAFT BY THB R~Y.AL A4.IR FORCE 

l806. *Sarcl&r IUilt Sap llajithia: Will the Secretary of the Defence De-
partment be pleased to state if it is a fact that the Royal Air Force propose to 
take away "rempest Aircraft' and leave behind 'Spit Fires' for tbe Royal Indian 
Air F'orce when they leave India? If so, why? 

•. G ••• BbIll': The answer to t.he first pad of .he C)uelltion is in the 
j)egatti"ve, The latter par. does not therefore arise, 

-CAUSES OF RELIBVING OF COMMAND BY AIR MARSHAL Sm RODIlRIC CARR 

1366. *Sard&r SW11t SiDP llajith1a: Will the Secretary of- the Defence De-
partment be pleased to give the causes for relieving Air Marsbal Sir Roderick Carr 
of his eommand at such short notice? 

Mr. 8. S. B!aalla: Air Marshal Carl' was permitted to ltllltgn bis poat as he 
baa alread, reacbed the retiring age fOl' his rlink and was Ql)e fQr relief in ~. 
coune, 
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INDIANISATION OF INDIAN ARMY VETERINARY CORPS 
1356. ·Jlr. Kohammad II. IDUedar: (a) Will the Secretary, of the Defen" 

Department please state what steps Government have taken to Indianize the 
Indian Army Veterinary Corps? , 

(b) How many Indian qualified Veterinary Graduates have been given Commw-
sions in the said Corps? 

(c) What is the number of English Veterinary Surgeons in the said Corps? 
(d) Why is the distinction between Vioeroy's Commissioned and King's 00_-

missioned Veterinary Officers maintained when duties of both Officers are illae 
same? 

IIr. G. 8. Bha1ja: (a.) The Indian Army Veterinary Corps is akeas,. ~. 
hundred per cent. Indian. 

(b) Two hundred a~d thirty-three Emergency Commissions were granted Jjo 
Indian graduates and licentiates from the various Veterinary Golleges. 

(c) As already stated, there are no British Officers in the Corps, but a fAw 
senior officers of the R. A. V. C. are attached until nationalization can •• 
completed. 

(d) The duties of the !CO and the VCO are not the same. The iormer l1'u. 
to shoulder greater responsibility and has to be better qualified. 

SELECTION OF MANAGE'RS AND OFFIOERS FOB ARMY DAIRIES AND POULTRY 
FABMS ' 

1357. ·1Ir. lIohammad •• lD1ledar: Will the Secretary of the Delen .. 
Department please state: 

(a) what procedure is followed in selecting the managers and officers for Amly 
Dairies and Poultry Farms; 

(b) what qualifications are laid down for such jobs; and 
(C) whether such posts are advertised before the seleotion of personnel? 
Mr. G. S. Bhalja: (a) The selection of Managers for Army Dairies amI 

Poultry Farms is made from Supervisors within the Department. In Military 
Poultry Farms, however, due to rapid war-time expansion a certain number ot.,. 
temporary Managers were recruited by direct· entry. Future appoiniments wilt 
follow the norl11al procedure of. selection from Supervisors within the Depa~­
ment. 

As regards Officers, who are of two types, civil and military, the former Ul't' 
selected from amongst the se,nior. subordinate cjvili_ap'~, ~*.the Military Fal'~s 
Depurt.ment and the latter are obtained from officers 'seivlDg Ill'ilie Armed Force •. 

(b) For Managers long and satisfactory service combined with Departmental 
technical training is necessary. Importance is also attached to academic quali-
fications though experience in each grade is regarded as essential in the interests 
of efficiency. . " 

As regards Military Officers, a good military career prior to joining the 
. Department is required and a.ll entrants have to attend e. Departm~ntal Technical 
Course of Instruction in order to obtain s sst.isfactory standard before bemA' 
acceptE.'c l for service in the J?epartment. 

Civilian Officers promoted from the managerial grade are required to attend 
and qualify at the same Departmental Technical Course of Instruction as laid 
down for Military Officers, before being confirmed in their appointments. 

(c) The posts of Manager for Civilian Officers are not advertised but those of 
Military Officers are advertised in TndiAn Armv Orders. 

DAMAGE TO GRIFFON ENGINES OF THE Am FOROE IMPORTED AT DRIGB 
ROAD, KARAOHI 

1358. *Sardar Surjft Sin~h MI\ilth1a: (A) Will the Secretary of the Defence 
Deparbrnent he p'f'n~erl to ~tntf', whd,hflr it is a fact that new Griffon EngineFl 
recently unpaC'kf'rl At Drig ROAi!. K /lrn(~hi. Wf'rf' found to have rusted? 

(b) Wen' thC'sf' eng:ines meanl for the RT.A.F.? 
(0) Have the\' heen paid for by the Government of India? 
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Kr. G. S. Bhalja: (11) Yes, Sir. Certain parts of these engines have been 

found to be corroded. . 
(b) These engines were sent to India b'y H. M. G. for use by both the· R. A. F. 

and the R. I. A. F. 
(c) No, Sir. 

COMPOSITION OF SELECTION BOARDS FOR THE ARMED SERVIOES. 
1369. *Kr. Shah. Nazar Hasan: (a) Will the Secretary of the Defence-

Department please" lay on the table of the House 11 statement giving the compo-
sition of all selection Boards set up for all the th~ee Armed Services after the· 
termination 0.£ the war? 

(b) Is it a fact that no Muslim was appointed as president or vice-president 
of these Boards? If so, why 'I 

(c) Do Government proposo to further Indianize the personnel . of these 
Boaros? 

(d) If the 'answer to part (c) flbove be in the affirmative, do Government 
propose to give an assurance that Muslims will be fully represented on these 
Boarils? • -

Kr. G. S. BhalJa: (a) I would refer the Honourable Member to my answer 
to part (c) of starred question No. 1340. 

(b) No, Sir. ' 
(eLYes, Sir. 
(d) Yes, Sir. There is no discrimination against Muslims or any other 

community. 
GRANT OF COMMISSIONS AFTER THE TERMINATION OF WAR TO DIFFERENT 

COMMUNITIES 
1380. *Kr. Shah lfazar Jlaaan: (a) Will the Secr&tary of the Defence Depart-

ment please give the number of Hindus, Muslims and Sikhs who have been 
interviewed after the termination of the War for permanent and temporary 
Commissions and how many of them from each community have been gra.n1Jlil.d 
such commissions? 

Kr. G. S. B~alja: IlRY B Statement on the table of the House. 

STATEMENT 
(a) Emergency (Temporary) Commi8sl0n8 from 16th AtcgU8t '1946 to 31", .December 

: . . 1946 

Army Navy I R. I. A. F. Total 

Oommualty Inter· Aooept- Inter· Aooept- Inter. Aooept. Inter· Acce~. 
. viewed able view&d able viewed able viewed able .. 

; -
1'16 r 1 I -

II"mdus . 1430 3'1 1086 218 1611 aN 
.. -

121 I 
I 

Ilueliml 88'1 21 ... 3'18 84: 1088 JOS 

---
'17 , 

I - - r--
BikhA 411 '1 ... I UIS 26 5'16 103 

I - -----
I 373 I ~ 

Totals 2537 70 1 1688 328 I 4195 702 
j I 

I 

• 
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(b) Indian Emergency 0017lmi18ioned Officers tor permanent Oommission, from 16th Augv". 

1945 to 31st March 1947. 

Army Navy R. I.~A. F. I Total 

Community Inter· Acoept. Inter· Aooept· Inter. Aooept. Inter· Accept-

I~~ ed viewed ed viewed ed viewed ed 

-I 
Hindus I 1213 584 220 46 168 01 1861 '121 I 

I 

~i--:---
1155

1 

Muslims 427 118 19 # 96 62 508 

----------
Sikhs 616 310 42 12 19 40 '191 362 

- ------
Total 2890 1321 88~1 71 343 103

1 
3613 1591 

, 
~) Indian Oivilians &, Servicemen tor fJermanent Oommissions through the I. M. A. tTom 

August 1945 to 3lat March 1947. 

Community Interviewed Acoeptable 

- - . - --
Hindus · 2198 283 . - . 
Muslima . · 858 1115 

. 
Sikhs · · · 462 II. 

. -
Total · · · SIHS '81 

(d) I"dian Oiriu.s 1M R. I. N. pef'rl&lllMa' OOtmnil,iotI. tArov,!. cAe 1'. P. 8. O. frOM 
. . 1~tA Augv" 1945 '0 BIt Mtneh 1947. 

... .. 
Oomm~ Interviewed Aooeptable ... 

Hindua . . . · · · · . 18 8 

- -
lrlualima . · · 2 2 

. 
SiJcha · · -. 3 1 

Total 24 12 

NOTES. 

(i) By the 61st December 1946 interviewing for Emergency Commissions had ceased. 
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.(ii) There has been nn int~rviewing of civilians for permanent commissions in t.he 

R.J.A.F. 
(iii) Wit~ reference.to the ~tatement at (a), the total number of Emergency Commissions 

granted durmg the perIod mentioned is as follows: 
R.I.N. 13 

I. A. 891 --------
R. 1. A. F. 211 

Many of these were iuterviewed before the termination of the wa.r and several were granted 
commisBiona direct and did uot appear before Selection Boards. 

(iv) Where the word "acceptable" has been used, the candidates are required to under· 
go training before they can be granted commissions. Exact figures of those, out of this 
number, who obtained corumisaions a.re not readily available. As regard. the total number 
'Of permanent and short service commissions 80 far granted please see the statement laid 
on the table of the House in answer to lltarred questIon No. 1340. 

(v) 792 .short service commissions have 80 far been gr&llted. Thele are made up of 561 
tommiaaiona granteJ to IEOOs. and 231 granted to cadets from O. T. S. who joined the 
Training Schools prior to August 1946 with a view to qualifying for Emergency Commissions. 
'rhe 561 IEOOs. were selected by Directors of the varioUl Arms and Services after consider· 
ing the past records of the applicRnts. The 231 cadets were found suitable for short aervioe 
commissions as they had suct'essfully ('ompleted their pre-commission training and had been 
recommended by the Commandant of the School. This method of selection was stopped from 
the 7th January 1947 and future selectiuns will btl ade by the Services Selection Boards except 
for specialised appointmen~ such as those in the JAG's Department. 
PAY OF OFFICERS APPOINTED UNDER THE' SMALL SAVINGS SCHEME' 

1361. -Shri Kohu'LaI Saksena: (a) Will the Honourable the Finance 
Member be pleased t() state whether it is a fact that the Officers appointed under 
the 'Small Savings Hcheme' are drawing a fixed pay for the last three years 
MIld that no incremelltos have been ollowed to them"? . 

(b) Is it a fact that no seales of pay hl1 vo boen prescribed for these Officers 
and if so, when do Government propose to sanction regular grades for them, 
Miring into consideration the existing high cost. of living? 

The Honourable Mr. Liaquat Ali Khan: (u) A number of officers and staff 
enguged in conuection with the Small Savings Scheme nre on fixed pay. 

(0) The scheme was originally sanctioned for the duration of the war and 
has been subsequently extended from year to yenr and there was no occas}on to 
fix scales of pay for all posts. The question of sanctioning suitable grad,66· .• e'· 
pny in under active consideration. 

CONTROL OVER METROPOLITAN BISHOPS AND CLERGY IN INDIA 
1362. -Sri R. Venkataaubba Reddiar: (a) Will the Secretary of the Defence 

Department plesse state what contlol Oovernment have over the Metropolitan 
Bishops snd other Clergy of India with a view to safeguard the promulgation ()f 
the Authorised Articles of Faith and forms of worship as sanctioned by the 
British Parliament in the Book of Common Prayer and to prevent the abuse of 
Ecclesiastical Powers against the legitimate religious feelings of Indian Christians 
8S Communicant Members of the Church of India. Burma and Ceylon? 

(b) 'Are Government aware that Prayer Books containing unauthorised 
doc'trines and forms of worship commonly known as "Pak Qurbani" have been 
introduced and acted upon in Churches under the Archdeaconry of Delhi in spite 
of the protests and opposition of the Indian Christians professing the Faith of 
Evangelical Church of England? 

Ill. G. S. Bha11&: (n) The Government of India have no jurisdiction over the 
Christian or other Churches in spiritual mniter!;. All laymen are fully represent· 
ed on the various Church Councils nnd can safeguard their rights through them. 

(b) The Government have no information to this effect. The result of further 
enquiries is awaited, and will be placed on the table of the House as soon as it is 
received. 
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NON-MARTIAL COMMUNITIES IN THE INDIAN ARMY 

1363. ·Chaudhri Sri Ohand: (a) Will the Secretary of the Defence Depart-
ment please state the number of soldiers (If non-martial communities in the 
Indian Army? 

(b) What is the number of officers, Commissioned and Non-Commissioned; 
of non-martial commnnities in .the fighting Forces? 

Mr. G. S. Bhalja: (a) and (b). As recruitment to the Armed Forces is made 
from all classes And all Provinces and as there is no longer any distinction made 
between classes as "martial" ann "non-murtinl", the figures required by the 
Honourable Member are not available. 

OFFICERS AND CLERKS BELONGING TO URBAN AND RURAL AREAS EMPLOYJ:D 
IN THE EDUCATION DEPARTMENT 

1364. ·Ohaudhri Srt Ohand: Will the Honourable Member for Educa~i<¥l 
please state: -

(8) the number of officials and clerks in his Department and attached otft'oes 
at Delhi; and 

(b) the number of officials and clerks' belonging to the (i) urban, and (ii) Ulial 
areas? 

The Honourable Kaulana Abu! Kalam .&lad: (a) The information asked for is 
as follows: 

Depf\rtment of Education 

Office of the Director General of Arclueology at Delhi 

NQlDber of 
Oftloers 

employed 

36 

10 

Number of 
Clerks 

employed 

271 

30 

(b) Presumably the Honourable Member would like to kno~ whether t~ 
employees at the time of their appointment came from an Urban or a. Rural area. 
1£ so, the time and labour involved in the p,ollection of thiA information will not 
be commensurate with the result to be achieved. 
OFFICERS AND CLERKS BELONGING TO URBAN AND RURAL AREAS JllJlPLOYBD 

IN THE FINANOlII DEPART;MENT 

1365. ·Ohaudhri Sri Ohand: Will the Honourable the Finance Metnb« 
please state: 

(a) the number of officials and clerks in his Department and attached ofltces 
atl Delhi; and 

(b) the number of offioials and clerks belonging to the (i) urban, and (ii) rUral 
areas? 

~ 

TIle KQUOurable 111'. Llaquat AU Khan: (a) and (b). Ai statement sho'\fipg 
the information asked for is laid on the table oft~ House -
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VILLAGE PROGRA.MMES BY THE ALL-INDIA RA.DIO 

1866. *Ohaudhri Sri Oh&Dd: (a.) Will the Honourable Member for Information 
.and Broadcasting please state whether Government propose to consider the 
.desirability of consulting some men from villages who know the tastes and 
customs of the villagers in drawing up programmes for bhe rural populationZ If 
'oot, why not? 

(b) Is there any well-educated villager on the shaff of the Radio Department, 
Delhi? 

The Honourab1eSardar VaUabbbhai Patel: (a) It has been decided to a.ppoint 
.an Advisory Committee consisting of public men from villages to advise on all 
matters concerning Rural Programmes. ... 

(b) Yes. 

REVISION OF INTERNA.TIONAL SANITARY CONVENTION RELATING TO lIA.J 
PILGRIM' TRAFFIC :. 

1361. *:Hr. J(obammad •• Ki11edar: (8.) ,Will the Secretary of the Health 
Department please state whether Government are aware that an internationa.l 
conference to consider and if necessarv to revise the International Sanitary 
Convention is to be held in Egypt in the near future? ' '" 

(b) Are Government aware that among other things, this conference will 
consider and probably take important decisions for revising the special pa.rt of 
th~ Tnternational Sani.tary Convention, relating to Raj Pilgrim Traffic, which 
forms an importanb part of the whole Convention? 

(c) Are Government aware of the importance of this item and of the desire 
<>f the Muslims for completely revisi~g the various out-of-date and unnecessary 
regulations under this part? 

(d) Are Government taking steps, and if so. what, to instruct their represen-
tatives, to represent these views strongly, with a view to get the necessary 
cbanges made in the Convention? 

(e) Do Government propose to consider the advisability of associating with 
this delegation, either as members, or as advisers, some non-official persons, such 
as those who are actuully amI actively ('onneeted WIth the earriage of pilgri~ 
Trufiic? 

Mr. S. H. Y. Oulsnam: (a) and (b). The Interim Commis8ion of the World 
Health Organisation has set up I1 sub-committee of experts to consider the revi-
sion of the Pilgrimage elau~es of the International Sanitary Convention, 1926, as 
amended in 1938. The sub-committee will consist of six experts (inrluding one 
from India) selected by the Exeoutive Secretary and Chairman of the Intel'im 
Commission in agreement with the governments coneerned. It· will meet in 
Egypt from the 16th April, 1947. The sub-committtee will not' arrive at deci-
·sions but will submit its report to the Interim Commission. 

(0) Yes. 

(d) Suitable instructions will he given to the Indian representative on the 
sub-committee. 

(e) No. The sub-committee consists of experts in quarantine matters who 
~ill carry out a preliminary review and the Government do not propQ88 to 
IOclude non-official persons in the delegation, The queStion of inclusion of n~ 
-official persons in the delegation to the I~te!im CommiasioQ or the World lIealttt 
Assembly will be considered when the lJlatter comes up before the· Commission or 
~btY.· . . . . 
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PB.OKOTION 0.. HUSLIMS PERMANENTLY TO THE INDIAN AUDIT AND ACCOUNTS 
SERVICE 

108. Mr. Yusuf Abdoola "Haroon: (a) Will the Honourable the Finance 
Member pleue state the number of persons who have been promoted perma.-
DEJlttly ;0 ine Indian Audit and Accounts Service during the lasll ten years, 
stating the number of Muslims aud non-Muslims separately? 

(b) If the number of Muslims is less than 25 per cent. of the total number 
of men promoted, what steps are proposed to be taken to make up this 
shQrtage? 

(c) Do Government propose to review the cases of" all Muslims in the tem-
porary Emergency Cadre of the Indian Audit and Accounts Service and pro-
mote to the Indian Audit and Accounts Service those who fulfil the necessary 
eonditions? 

The Honourable Mr. Ll&quat Ali Khan: (a) 'l'went,v two officers were 
promoted permanently to the Indian Audit and Aecounts Service during the last 
ttm years. Twel1ty of these officers were non-Muslims Qnd two were Muslims. 

(b) Promotion to the permanent cadre of the Indian Audit and Accounts 
50rvice is made entirely by selection on merit. Orders regarding communal 
representation apply to vacancies filled by direct rellruitment only and not to 
i~e filled by promotion. The question of promoting Muslims to the Indian 
Amnt,BDd Accounts Service upto a '!Ipecified percentage does not therefore arise. 

(0) The claims of Muslims for the promotion in ~uestion are already oarefully 
eoo.sidered, and no necessity arises for a special review. 

BE-REQUISITIONING OF THE OPEN GROUND NEAR GOVERNJlBNT WOMEN'S 
TRAINING COLLEGE IN NA.SIK 

109. Sardar B. G. Vinchoorkar: Will the Secretary' of the Defence Depart-
menll pleai8 itate: . 

(a) whether Government art' having control over ~he open groundll close 
io the Government Women's Training College on the Agra Road in Nasik, ani 
are using the same ai a staging camp for military purposes; 

(b) if the reply to part (a) be in the affirmative, whether Government are 
a.ware that ibis causes much inconvenience to the civilian population in depriv-
ing them of the use of the same; and 

(c) whether Government propose to hand over these grounds for the use of 
tae civilian population by de-requisitioning the same? 

JIr. G. S. Bh&1ja: (a) and (b). The staging camp was released of! the 22nd 
March 1947. 

(c) Does not arise. 

ELECTION TO STANDING COMMITTEE FOR EXTERNAL AFFAIRS 

DEPARTMENT 
Xr. Prealdent: I have to inform the Assembly that upto 12 Noon on Thurs-

d ..... tlie 27th March, 1947, the time fixed for receiving nominations for the 
itanding Committee for the Department of External Affa.irs, twelve nomina-
tions were received. Subsequently two members withdrew their candidature. 
~i the number of remaining candidates is equal to the number of'V8canoies, I 

. 2$58 .. .. 
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declare the following members to be duly· elected to the Committee for the 
financial year 1947-48: . 

(1) Sreejut Rohini Kumar Choudhury, (2) Pandit BalkriBhnl1 Sharma, 
(8) Professor N. G. Ranga, (4) Seth Sukhdev, (5) Khan Abdul Ghani Khan, 
(6) Khan Bahadur Sharbat Khan, (7) Mr. C. P. Lawson, (8) Mr. Abdur Rahman 
Siddiqi, (9) Mohammad Amir Ahrriad, and (10) Khwaja Nazimuddin. 

ELECTION TO STANDING COMMIT1'EE ON COMMONWEALTH 
HELATIONS. 

Mr. President: I have to inform the Assembly that upto 12 Noon on 
Thpl'sday, the 27th March, 1947, the time fixed for receiving nominations for the 
Standing Committee on Commonwealth Relations, eleven nominations were 
received. Subsequently one member withdrew his candidature. As the number 
of remuin~ candidates is equal to the number of vacancieS, I declare the 
following members to be duly elected to the Committee for the financial year, 
1947-48: ., 

(1) Mr. N. M. J~~~ (2) Seth Sheodass. aga, (8) Babu Ram Narayan Singh, 
(4) Mr. Nagendran~ Mukhopadhyay, (5) Seth ovind Dass (6) Sri S. T. 
Adityan, (7) Captam G. T. B. Harvey, r. me . H. Ia.ffer, 
(9) Ml'. Muhammad Nauman, and (10) Kliwaja. Nazimuddin. 

ELECTION TO CENTRAL· COMMITTEE OF TUBERCULOSIS ASSOCIA-
TION OF INDIA! 

Mr. President: I have to infonn the Assembly that upto 12 I~oon on Tuesday. 
the 1st April, 1947, the time fixed for receiving nominations for the Central 
Committee of the Tuberculosis Assooiation of India, one nomination was 
received. As there is only one eandidate for the vacancy, I declare Pandit 
Mukut Bihari Lal Bhargava to be duly elected to the Committee. 

ELECTION TO GOVERNING BODY OF INDIAN RESEARCH FUND 
ASSOCIATION. 

Mr. President: I have to infonn the Assembly that upto 12 Noon on Tuesday, 
the 1st April, 1947, the time fixed for receiving nominations for the Governing 
Body of the Indian Research Fund Association, one nomination was received. 
As there is only one· candidate for the vacancy. I declare Shri Sri Prakasa to be 
duly elected to the Body. 

DELHI SIKH GURDWARAS AND RELIGIOUS ENDOWMENT BILL. 
Sardar JIang&! Singh (East Punjab: Sikh): Sir, before I move the motion 

standing in my -name, I would like to point out t.hat the first name on the 
agenda paper is that of the Honourable Sardar Vallabhbhai Patel. With your 
pennission I want to substitute the name of the Honourable Mr. Jogendra 
Nath MandaI for the name of Sardar Vllllabhbhai Patel, as I now understancl 
that he is in charge of this Bill. I had thought that probably the Home 
Member was in charge of this Bill, but I was informed that the Law Member is 
in charge of this Bill. I will, therefore, substitute his name. 

Sir, I move: 
. "That. t.he foUowing Membl!J'8of tbeLegialltive Auem.bly -be nominated 'to ""eOft tbe 
Joint. Committee to l'ontider aDd ~ort on· ihe Eilt to provide for the betMr IdminlabratioD 
oltha Sikh Gurdtllara.in the Delhi. ProVince and their properties. wbereioeftr Ii ..... ,. 
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i1) The JIonourable Mr. Jogendra Nath MandaI. 
,(2) Sirdar Jogendra Singh. 
(3) Sardar Surjit Singh Majithia. 
·(4) Sardar Bahadur Captain Sardar, E'arender Singh. 
(5) Syed Ghulam Bhik Nairang, 
'(6) Sardar Sampuran Singh, and 
(7) the Mover," 
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Sir, on the 14th February I moved in this House that a Joint Committee of 
both the Houses be appoint~d to consider this Bill, I understand that the other 
House has appointed 7 Members to serve on this Joint Committee. I propose 
today that 7 Members of the Assembly be appointed to serve on that Joint 
Committee. The Bill which I propose is not a controversial measure. It is 
only to legalise the existing position. It was circulated for eliciting public 
opinion thereon ann I am glad that all the sections of the Sikh community are 
in favour of this Bill. I will not, therefore, take much time of the House but 
only ask the House to appoint 7 Members whose names I have mentioned to 
serve on this Joint Committee, Sir, I move .. 

Kr. Presiden\.:' Motion moved: 
"That the following MMlbers of the LegislativE' Assembly be nominated to serve on the 

Joint Committee to' consider and report on the Bill to provide for the better administration 
()f the Sikh GUTdtcaTa~ in the Delhi Province ADO their properties wheresoever situate: 

(1) The Honourable Mr. Jogendra Natb MandaI, 
(2) Sirdar Jogendra Singh, 
(3) Sardar Surjit Singh Majithia, 
(4) Sardar Bahadur Captail' Sarde.r Harender Singh, 
(5)' Syed Ghulam Bhik N'airang, 
(6) Sardar Sampuran Singh, and 
(7) the Mover." 

The Honourable Kr. Jogendra Nath MandaI (Law Member): Sir, on behalf 
of the Government I want to "fly that GOV(,1'llmellt have no objeetion to the 
motion. 

Mr. President: The question is: 
"That the following l\lemher!t of the LejZislat ive Assembly be nominated \.0 serve on th~ 

.Joint Committee to consider and report on the Bill to provide for the better administration 
of the Sikh (;lt1dwams in t.he Delhi Province aud their properties wheresoever sit.uate: 

(1) The Honourable Mr. Jogendra Nath MandaI, 
(2) Sirdar Jogendra Singh, 
(3) Sardar Snrjit Singh Majithia, 
.(4) BardllT Bahadul' Captain Sardar Harender Singh, 
(5) Syed Ghulam Bhik N'airang, 
'(6) Sardar Sampuran Singh, and 
(7) the Mover." 

The motion was adopted. 

INDIAN RAILWAYS (AMENDMENT) BILL - . 
lIr. S. Guruawaml (Nominated. Non-Officia.l): Sir, I beg to move: 
"That the Bill further to amend the Indian RallwaYII Act, 1800, be referred to .. Select 

Committee conaiating of Mr. Muhammad Nauman, Khan Mohammad Yamin Khan, Mr.' 
M. A. F.. Hirtzel, Sri M. Ananthaaayanam Ayyangar, Shri Satya. NaraYaIl Sinha, Pandit, 
'l'J!akur. D¥ lIhargava" Sri Bhagirathi MahaJlllotra.; Mr. N. M. JOIhi. Mill Ma,niben'~K .. ra. 
~~Jf~priy" Janerjee .eadc.·~'14o~.·.~t1J.;.· ,u..tl1J~ioD. t9. report QD or be~ tit., m-. 
..Tul7,·W'r-, WC, .... t.t:t.a.:- n~~Af';IDI!Dlb8r-.: .. boIe 'pl'8ltllQe .... 11.' be ~., 'to 
aDIlatitalie a meet.iag 0 the ce..mit._ .ball be 8ft. to 
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The Member for the Railways Board and the Law· Member are ex.offioio 

Members of tbe Select Committee and I have not specifically mentioned their 
names. 

In making this motion I svbmit that the Bill is a very important o~e and 
will play a large part, if accepted, in maintaining industrial peace ~n ra.llwa~s. 
The Indian Railways Act has a Chapter which provides for regulatmg working 
hours and weekly periods of rest. The standards laid down in the Indian Rail· 
ways Act are far below those already recognised· by the Central Government 
for other class of industrial workers, such as, t·he factory workers. In 1919 
whf..n the Washington Hours Convention was drafted a.nd rlftified by the Gov-
ernment of India, no distinction was sought to be imposed for railway w.orkers 
and otber class of workers. Since then, for several years Government dId not 
take any legislative action to implement the Washington convention and Geneva 
weekly rest convention. Subsequently in 1930, they introduced legisl~tion 
giving them power to regulate working homs and weekly periods of rest for 
certain classes of workers but thtTe were severltl exemptions provided under 
the provisions of the amended Aet. In fact until very recently most of the 
Class I railways, let alone other Railways. did not have even some measure of 
protection under tbe Act. Whatever be 'the pa",t history. in 1945. the Railway· 
men's Federation demanded reduetion of workiJJg hours und a strong agita,tion 
which was set on foot forced the attention of the Government of India and 
'they agreed to nn adjudicator being appointed to go into the question. Nearly a 
year has passed and before the end of this Illonth, it i8 understood the adjudica. 
tor's report will be available for the GoW'rnrl1el1t, 'What I wish to fmbmit is 
this that the question of working hours and regulation of weekly periods of rest 
are que8tionB of broad policy which need not await the Adjudicator's report. I 
rf'spectfully submit it cannot be ('onsidered to have an:\" bearing in determining 
the IJolicy. It is purely a question of policy. The railwaymen sbould not be 
denied the benefit of reduction in regard to working hours, and weekly periods 
of rest which the Factorv workers have already flchieved. I may state in this 
connection that when the FHctorie,'; AN provirled fol' 60 hours we·ek, there were 
already in force regulations providing fOJ" 48 hour" week in certain workshops . 

. There ,,'Cre also in existence several rosters of duty which provided for 42 
~ours. 48 hourI'! Rnd 46 ho\ll's fI week. lind it i~ high time that legislation is 
introduced and enforced to see that thE' wlll·kin!:: hOl1l's fire redul'ed in n monner 
so as not to be behilld tho~e Ilccepted fo!' ot her elnss of ind Iistrial wOI·kerB. 
Again c(;'l'tnin exceptjons are ellforcf'd untie,· the pl't'''t''nt le!:(i",llltion which enables 
the GOVel"1lliwnt to exdllde supervisory staff. funning. staff and any class of 
workers whom they do not want fd be illcltHled under protectioll unrler thE' present 
Ad. The Bill that I have introdueed seek;:; to relliove that power of exemption 
or exclusion of any categOl·y of wOI·kers, Sf'condly it also provides for the 
abolition of distinction between socalled essentially intermittent workers and 
cOl~tinuous workers. Essentially intermittent worke'l'f; under the present legis· 
latlOn have to work for 84 bours a week and with no regular weekly rest periods. 
That .is unsocial and it is high time that legislature re('ogni.ses the necessitv for 
grantmg to essential intermittent workers periodic rest Ilnd also the abolition 
of the distinction that is made between socalled essentiallv intermittent 
workers and the continuous workers. The numbe>r of those who are classified 
essential1y intermittent constitutes nearly two iltkhs and these are the workers 
who not only have to work daily lon~ hOllrs but who nre also deprived of the 
benefit of weekly rest day. Not only that. there is no limit in the existing legis-
lation for limitation of daily working hourI'! for any class of railway workers, 
~hether they are continuous workers or ,essentiallv intermittent workers and· 
this Bill seeks to provide for fi eeiliu'1' limit h.v the day. There is also provision 
f9r inc~~aaing ~he rate of overtime on a par with those re~ed in:cer:tain' 
o]¥r untWtakmgs.. ~ do not~ant, ~ l1'l~k& ~ IOIlA' -sneeek for the simple.-
r.e.asOD that the prmclpleeeontauJed 10 thlBBlll, are fundamental and thev 

t t I~ • . ! .• ' i ; . j !., .... 
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should have been recognised long ago. I am in fact 27 or 28 years behi~ld in 
undertaking this legislation. In the circumstances I would request the R~Ilway 
Member to be pleased to accept m:f Motion for reference to a Selp-ct comnnttee. 

1Ir. President: Motion moved: 
"That the Bill further to am~nd the Indian Railways Act, 1890, be referr~d to a. &lect 

Committee consisting of Mr. Muhammad Nauman, Khan ~lohammad Yaml~. Khan, "1~" 
M. A. F. Hirtzel, Sri M. Ananthasaya.nam Ayyangar, Sbrl Satya ~ara~an Sm~ta, Pandlt 
Thakur Da8 Bhargava, Sri Bhagirathi Mahapatra, Mr. N. M. JOShi, MISS Manlben Ka~a, 
Sree Satyapriya Banerjee, the Honourahle the Law Member, tho Honourable the Member fot' 
Railways and the Mover, with instructions to report on or before the 31.st July, 194?, an~ 
that 'the Ilumber of members whose presence shall be necessary to constitute a meetmg of 
the Committee shall be five." 

The Honourable Dr. John Matthai (l\iemher for Railways and Transport): 
All I wish to say is that as the HOI1oUl'flble Mover himself has said many of the 
matters which are covered hv this re:-ference are at present under examination 
by an adjudicator whose award is yet to he published. It is possible also that 
recommendations which have a bearing on these questions and on connected 
matters may be included in the report of the Pay Commission which is also yet 
to be published. My personal feding therefore is that probably the Select 
Committee would find its work rendered easier and probably would be placed 
in a better position to make satisfactory recommendations on these questions· 
of this reference was postponed till the adjudicator's award and the Pay 
Commission report were published. I am not raising this 88 an objection and 
certainly not as a decisive objection. I am only putting toward a Auggestion to 
th~ Honourable Mover. but if he feels tha.t he would like to go forward with 
this Motion and have it referred to the Select Committee, as far as the Govern-
ment are concerned, they would not stand in the way. 

Kr. President: The position requires to be clarified in one respect. What 
does the Honourable Member mean by postponement? Does he mean that tHe 
Motion need not be pursued at present or that the time for submission of the 
Select committee report may be extended? 

The llonDurable Dr. John Jlat.thai: My idea is. that this Motion for refer-
ence to Select Committee might be made at a later stage. 

Kr. 5 ••• Joabi (Nominated: Non-official): Mr. President, if· I under-
stand correctly the desire of the Honourable Member it is this, that he does 
not want the Motion for reference to Select. Committee to be passed today. 
If that is so, I suggest that the House should not accede to his desire and the 
House should pass this Motion. At the same time, it appears from his speech 
that although his desire is that the Motion may not be passed today, he is not 
going to oppose it. I am glad that he at least is not prepared to oppose this 
Motion, although his own personal view i,., that the Motion need not be takp'l1 
up today. I feel that it is high time and perhaps we are too late ill bringing 
forward a Bill of this kind for the reduction of hours of work of Indian railway 
men. The hours of work of Indian l'1lilwa,vlIlen have been much longer for a 
very long time than the hoUl's of work in fuctories lind in mines. Somehow 
the railway authori~es in India seem to be more reactionary than the Labour 
Department of tbe Government of India. I do not know whv that should be 
as both the departments Bre depl1rirllents of the Government of India. But 
that is a fact, that while the hours of work in other industries were reduced the 
hours of work for railwaymen have not been reduced for a very long time. For.a 
very long time the a~tude oC the Government of India on this question has been 
very unsatisfactory. A convention was passed ·ih 1919 regarding hoW'S of work 
under which Indian railways were given certain concessions regarding these hours 
as com,pared to other workers. India herself was given 8 concession as com. 
pared "to other parts of the world.- The Railway Department took a very long 
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time to give effect to that convention although it was accepted by the Govern-
ment of india; and when they tried to give effect t<;> it they did it in ~uc~ slow 
degrees that even today it has not becu given full effect to, although It IS now 
more thun ::l5 years since that convention was passed and agreed to by the 
Government of India. That is the att·itude of our railway authorities and the 
legislature should not sanction thiS attitude. It is high time that the hours of 
work are reduced for railwaYIllen not only in the interest of the railwaymen 
themselves but in the interest of the travelling pu~lic. There are countries 
where in the interest of the safety of the travelling public the hours of work 
for railwaymen are restricted, but that does not find a place in our legislation. 
So 1 feel that in the interest of railwaymen as well as of the travelling public 
the hours of work should be restricted and reduced to a degree not less than 
what is proposed in this Bill. I a'so appeal to the Railway Member to give up' 
.his attitude of benevolent neutrality and to adopt an attitude of sympathetic 
·support to the motion. 

r will make one suggestion in this connection. I suggest that the Select 
.committee should meet very early so that if the next session starts sometime 
·before the 31st July the report may be presented on the first day the Assembly 
meets and it may I)ecome law during the session if approved by the other 
House. Sir, I support the motion and I hope the House will accept it. 

Sri K. Anantha8ayanam Ayyangar (Madras Ceded Districts aud Chittoor: 
Non-Muhammadan Rural): Sir, as early as 1919 the Washington Cenvention 
laid down that the hours of work shoulli be reduced and that was followed up 
by th'.: Gene,,!!' Convention in 1922 or 1923. BoMl these conventions were 
accepted by the Government of India but as ;yet no action has been taken in 
accordance with those conventions. In 19:.!9 a Bill was introduced; the Rail-
way Act was amended so as to empower the Governor General in Council to 
frame rules regurdiug the hours of work und the period of rest for railway 
servants. Even then by an Act tbe hours of work were not limited. Now by 
this Bill an amendment is sought to be made so as to apply the provisions of 
this Act not only to intermittent but tg other workers also. 1 think this measure 
has been long 'overdue, 1 was expt'C~tillg that the Adjudieator would send in his 
award'a long time ago just as we memoers of the Standing Finance Committee 
expected that the Pay Commission would send in their recommendations quite 
early. The Pay Commission have apparently sent in some few recommen~ations 
which Government are considt>ring. But this matter regardi£:igthe'"liours of 
work and other conditions of service have beell referred not to the Pay Com-
mission but to the Adjudicator whose award hus not yet been received. This 
motion for reference to Select Committee does not stand in ths way of the 
Adjudicator's awal!d being obtained by Government. I would ask the'Railway 
Member not to ask that this motion should be dropped for the present.' On the 
other hand it may be so amended as to extend the period of submission of the 
report till the next session, so that in the interval the adjudicator's award may 
be received and action may bt:l su~gested on the lines of that.award. I feel that 
even if' this motion is not rn~de today Government have to make a similar 
motion' or introduce a Bill to amend the Railways Act. So this Bill of Mr. 
Guruswami may be taken advantage of, and I would suggest that the period 
of submission of the report of the Select Committee may be extended by two 
or three months so that it mav be vresented at the next session. May I know 
when my Honourable friend the Railway Member expects to get the Adjudica-
tor's Rward? 

The Honourable Dr. John Mattha.i: It i"s difficult for me to Bay at this staae 
beoause I have received no definite information yet ItS to the possible datewh;n 
the award may be expected, und I do not like to commit mYRelf to aiw dai;('. 
But if I ma.v sa.v so, I think it iR t' good suggestion that my Honourabl~ friend 
Mr. Ayyangar has made that in (lase the Honourable Member wishes to hav9 
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~his reference made to the Select Committee straightaway it would be better 
from the point of view of everyhody con<!erned if there was a slight extension of 
the time indicated for the presentation of the report. 

Sri II. A.na.nthuayanam Ayyangar: I therefore suggest that the time ma.y be 
extended till the 25th August or the last week of August if that is acceptable to 
my Honourable friend. 

AD Honourable Kember: Muke it the first day of the next session. 
SrI •• Anantbasayanam Ayyang81: if by that time w~ do not receive the 

Adjudicator's award and Government have no time to conslder them and place 
their own proposals before the House, we can come to the Assembly and ask for 
further time if necest;1ary. I therefore suggest that instead of 31st July the 
:work of the Committee may be finished by the first day of the next session. 

Mr. N ••• Joahl: Sir, although the motion contains the words "31st July" 
it reaIly means the first day of the next session if the session starts after that 
date, beeause if no session is held the report cannot be presented before the 
31st July. 

Sri 1[. Anan1lhaaayanam Ayyangar: The difficulty is that if the Adjudica~r'R 
award is not there and we ure not IIble to come to uny conclusion before the 
31st July, will the Committee have jurisdiction to sit after that date in case the 
session is held late. in August? 

Kr. N ••. Joshi: I think them is absolutely no risk of the Adjudicator's 
award being delayed longer thun April or May, and there is no fear of its not 
being ready in July. 

Sri K. ADanthalJayanam Ayyangar: We need not stick to, the 31st July; we 
can make it the first day of the next sessi?n. 

Mr ••••• Joshi: To that we do not object because ~he report cannot be 
presented before that date. ,. 

Mr. President: The session may be earlier than the 31st July or later. That 
will be making the position uncertain; but I may point out that the wording 
of the motion is that the report is to be presented "on or before" the 31st July. 
,Boeven if the date is extended it is competent for the Committee to submit the 
report earlier if the House meets earlier. If the extension is therefore permitted 
I do not see any harm in it. But mat is my personal view . 

., ••••. JOII1l: If the report could be ~ubmitted on the 1st day of the 
Session, that would avoid delay. . 

fte JI'Qaoar&ble Dr. 101m K&taat: With reference to the remark made by" 
my~no)U'able· friend, Mr~' J~hi, regarding the possibility of delay· Ul ~be 
pubJ,ication of ,this 'repQl'i;,l want to mBke Government's position absolb6ely 
cleft in the matter tbatwe shall maKe every effort to expedite th~ putiHtiatiOn 
of the Adjudicator's Award and when it is published all the neeeS8arY"tDatenBls 
connected with it will be placed before the Select Committee at the earliest 
possible da.te. 

Sri K. ADanthuayanam Ayya.ngar: I move therefore. with your permission, 
that the date for the presentation of the report mfty be changed from the 31st of 
July Hl47, to the 1st day of the next Session of the Assembl.y. 

Mr. Preald&Ilt: That will he vpr" uncertain om} indefinite. Let a spceifie 
date be put. 
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Sri 1[. A.n&nthaaayanam Ay'yangar: Very well, Sir. Let it be 31st of August. 

As it will be 'on or before the 31st August 1947' the report can be presented 
earlier if the Session is held before that date. Sir, I move: 

"That in place of tlle date '31st July 1947', '318t August, 1947,' be substituted." 
1 do agree with my Honourable friend that the workers in the Railways must 

be paid well; they must be given sufficient rest and proper work must be tak~n. 
l'here is emphasis regarding the lessening of the hours of work and also paymg 
larger amoun,ts by way of wages by my three Honourable friends who ~re sitti~g 
on my right-Mr. Joshi, Mr. Guruswami and our Honourable Lady friend MISS 
Maniben Kara-but no one tries to emphasise that the workers should at least 
return 50 per cent. to the railway administration in return for all the amenities 
provided for them and for the reduction of hours of work and higher wages. I 
find on very reliable information that people are working halfheartedly on repairs 
to engines which are sent to the workshops with the result that repairs are not 
carried out in time. Workers do not show much enthusiasm. If this Bill is 
passed and the Pay Commission gives them higher wages, then I am sure these 
people will have greater incentive to work mueh better, but my Honourahle 
friends-the accredited leadel's of labour-must also go to them and tell them 
that they should do their bit, We always' compare the hours work and condi-
tions of labour as they are prevailing ill England, AU1erh~a and other advHnced 
countries, but we do not ask our worker to put forward at least 1/3rd of the 
amount of work that a European ,vorker does, We are told that the EUl"Openn 
worker does his duty properly wherPRs our people t.nake ev~ry kind of excuse to 
get out of work. Of ('ourse thev e011lf' to their work in time and get out at 5, 
but they are inclined to wasfe time. They go on strike somewhere or other or 
they sit down and don't do their work properly. Certainly all of us aogree that 
the hours of work shoulrl be lessened and their pay and wages should also be 
increased, and if that is done it will be our auty to see that proper work iF! 
turned out by the labourers. 

Mr. Presl.dent: Amendment moved: 
"That in place of tbe date '31st July 1947', '31st August, 1947,' be substituted. ". 

Kr. S. Guruawami: With regard 1;0 the date, Illy difficulty is this: I have 
had personal discussions with the Adjudicator and he told me that he expected' 
to submit his report before the end of this month. Keeping that in view r 
fixed the date as 31st of July 1947 so that there will be three months for the-
Select Committee to consider the Awaril and present their report. There is no 
reason to extend the date, but if the Honourable 'Member can give us an-
assurance that he would take steps to expedite the work and finish itpven earlier· 
than this date, I would have no objection tl') accepting this amendmen f . 

~. ~ Dr. "0Im Kattbl: That is so. .... .,..48_-.: The question is: 
"that ·in pl~of t.he daie'3ht July 1947', '31st Aaguat, 1941,' be eubetituted ... · 

o " , • 

Th& motion was adopted. 
J!:r'. Preal4ent: Now I will put t-he amended motion: The qUefltion is: 
"That the Bill further to amend the Indian Railways Act. 1890, be referred to a Select." 

Committee consisting of Mr. Muhammad Nauman, Khan Mohammad Yamin Khan, Mr. 
M. A. F. Hirtzel, Sri M. Ananthasayanam Ayyauga.r, Shri Satya Nara~'an Sinha, Pandit 
Thakur DIU! Bhargava, Sri Bhagirathi Mahapatra, Mr. N. M. Joshi, MillS Maniben Kara. 
Sree Sntyapriya BanE'rjee, the Honourahle the Law Memher, the HonoUl'ablo til") Memher for 
Railways and the Mover. with in8tl"Uction~ to report on or before the 31st .lul,v, 1947. anll 
t.hat the number of members whose pre~E'n('e !!hnll he necessary 1.0 cOllstitut, It meetin.: of 
the Committee RhRIl be five." 

The motion was adopted. 
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CHlLD MARRIAGE RESTRAllNT (AMENDMEN.T) BILL 
Pundit Thak1l1' DI8 Bhargava (Ambala Division: Non-Muhammadan): Sir, 

I beg to move: 
"That the Bill further to amend the Child Marriage Restraint Act, 1929, be referred to 

a Select Committee consisting of Chaudhury Sri Chand, Lala De.hbandhu Gupta, Dr. O. V. 
Deshmukh, Mr. Sasanka Sekhar Sanyal, Sri Bhagirathi Mahapatra, Sri R. Venkatasubba 
.Reddiar, Khwaja Nazinluddin, Khan Muhammad Yamin Khan, Syed Ohulam Bhik 
Nairang, Capt. G. T. B. Harvey, and the Mover, and that the number of members whose 
preeence shall be necceasary to constitute a meeting of the Committee shall be ,five." 

Sir, I have great pain in making this motion before you beoause I feel 
.that in a matter of such importance as goes to the root of our national pros-
.perit~1 and the physical welfare of the human material, there is gnfIWing 0.1: 
the worm of the custom of ohild marriage which ceaseth not and is veritably 
-eating into the very vitals of the nation. 

The e-normity of the evil is Dot fully realized and it is therefore that we 
-did not have a simil8T motion earlier in this House in regard to such a 
mf'E.sure. Those who observe things with their eyes open in the country. 
who mOVe mnong the backward olasses, who have, something to do with the 
depree.:sed classes and move about the villages, realize the effect of child 
marriag(~, and I think that most of the Members of this House will bear me 
out that the evil is so great that it should have bee~ remedied long before 
and not al!owed to continue. 

In 1924 the first Bill about Child Marriage was thought about. Sanction 
was sought and given but it was not availed of. 00 the 1st February 1927. 
Mr. H, l::\lIrda brought in a Bill in respeot of Hindu Marriages known as the 
Hindu Child Marriage Bill. The bill was referred to a Select Committee, 
and the Committee reported that it should be a general Bill and should not 
be confi1led to Hindus alone. I remember the thrilling speeches of Pandit 
Madan Mokm Malaviya and Mr. Jinnah in the House and those of us who 
were then in the House, must have realized how the House was' moved and 
ultimotely the face of the Bill was changed and it was made applicable to 
the whole of India. It was republished and then again referred to a Select. 
Com-mitt.ef' The Bill was before the' House when a'Committee was appoint~ 
ed (b;y tIle Government) known as the Age of Consent Committee. There 
was another Bill regarding the Age of Consent brought by Dr. Gaur and that. 
Bill anti tbE- Bill relating to Child Marriage Restraint Act were both in a 
m!lIlIler given over to the Age of Consent Committee to investigate. The 
reference was only in respect of the Age of Consent but inoidentally the 
question of the restraint of child marriages did arise. The Age of Consent 
CcDlmitte~ consisted, of Sir Maropant Joshi, the Chairman, and nine Qther 
Memberl!l, four of whom belonged to this House. The Congress Party,' the 
Independent Party and the other Parties in the House sent their represents-
tive1 to tLis Committee and they submitted a unanimous report to the Gov-
ernment. While these Bills were on" the report of the Committee W8'8 sub-
mitted to the Government and it was on the basis of the information con-
tained in that l"E>port that the hands of the House were strengthened and 
the House suceeeded in passing the Bill known as the Child Marriage Restraint 
Act of J!J2\}. The provisions of this Bill in regard to punishment were, I 
should SR~', very lenient. As a matter of fact, the truth is this that the 
Govemment of that day was not alive to national interests. It only ap-
pointeil a (;ommittee. It supported the Bill but it was not keen that the 
provil>ions of the Bill should be worked out in the right spirit. Many 
amerldmenh, were moved, some of them by me, I was also a member of tho 
Age of Consent CommitteE>, and we devoted a ~ood length ot time about 
ten months, when all the twenty-four hours we were thinking of this evil 
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u.ud t,he l,t!wll<iiell to l'ClllOVe it.. 1 stated in the House that the Government 
was ll~t ~erious ~ the matter. It only wanted to save its face. It brough" 
the 13111 LU, got It ptuised, und dld not take any further steps so far as \he 

• pnllllulglltJor of \i1:us Act uud. the removal of the evil were concerned. III 
those liUjt:l it WirS considered that the passage of the Bill would electrify the 
ut~llosJ..ll.H:lr': of the country_ und there would be a great chauge, uud the Com-
lllltte;; !'ucoiu~e~ded that the punishment to be provided for llllraction (If 

• the mala' Pl'OVlS10llt:i of Lht:l thuds. Bill would be simple imprisonment for a 
mouth or fioo, and in respect of certain other infractous fine only. We 
thea thought that as the Hill was new and the country was far behind the 
time!;" auJ the conscience of the community had not been fully awakened. 
the Bill as it then existed was sufficient to meet the' case. But oJter thflSC 
18 years, aIter seeing what the effect of this Act' was in the' country. I 'In. 
distinctly of the opinion and I beliflve that the majority of the Memberd 
of thil> House will agree with me that thi" Bill is practically a dead measure 
80 f!ir as the backward communities and the rural areas are concerned. I 
admit there hat:! been SOIne clll.Hl'ge and the rise in the marriageable age III 
cectain communities and iu urbm areas. the reasons being very many others 
and this Act may also have contributed towards the rise in age. But so far 
as tl1'.~ l ackward areas are concerned, so far as the rural areas, and the 
depn,ssed ciasRes are concerned, the marriages, among them go 011 as merrily 
at! 11I'J(lre. In rich families where the;y want to have a marriage which is 
prohibited bJ the Sarda Act, if there IS a. conviction then 8 ·sum of Rs. bO 
to H,;:;, 100 lb added to the expenses of the marriage. 

Tne Government did not do anything in the matter. On the contrary, 
if! the first year of the enactment of this ,provision. the local Government 
sent circulars to District Magistrates in regard to the infractions of the S8rd~ 
Act to the effect th,at the punishment of imprisonment should not be awardC'd 
except in flagrant cases. The tnlth of the ma.tter is that many people do 
not realise what the real and ext,ensive evil effects of child marriage artl. 
It i.; not ('nly that: the Members of the Legislature do not, fully realizd 
thtlIO: nay. in the country the very big people, including our biggest leaders 
did not realize the situation, fmd every pel's~lI who does not go l1bout and 
find out the renl facts, canllot fully realize the evil consequences of child 
IIlaJ'l'iage. Before this Rill was "enact'#d, before the report of tht; Age of 
COMent Committee was submitted to the Government. Pandit Moti Lal 
and Mr. M. A. Jinnah themselves did not know how extensive the evil ww.. 
Wh'n they read the report they were cOllverted to the view that tbe enact· 
ment of s'U('U a measure was a first necessity. With your permission I will 
jm,t read out ";\ hat Mr. Jinnah said at the time. 

Tha motion before the House was that the consideration of the Bill be 
pOEltponed. Mr. Lahiri Cha.udhury is not in the House just now. It WSE> 
his motion. Mr. Jinnah said: 

"Sir, the first and foremost question t.hat I put to myself as a Me~ber o~ this Lep;isillt.u~e 
is whether child' marriage is an evil in this country or not j is a cr:vm~ en! or not ? Is. It, 
human that thousands and millions of girls should be married at a very tender ago w!J1~h 
must sap their womanhood! Sir, I do not think, whatever may be the controversy on thHt 
point on the plea of humanity, that there is a single Member in this House wh,o can !:on" 
tempiate with equanimity and would not deplore and condemn the. gra.v~ . eVil and tho 
inhuman practices which are daily taking place in this country. Is It or I':, It noL R fact ~ 
Sir. T entirely agree with my friend 'Mr. Shah Nawaz ...... " 

Mr. Shah Nawaz was one of the members of the Committee and he spoke 
in favour of the Bill. 

SiTl!ilarh Pandit Motilul Nehru expressed himself while ,spea~ng on the 
Bill. Afl ~ matter of fact he himself did not, know. tha.t the evIl was sO 
extensive f!R was found bv t.he Committee. He saId that he w~ amused 
at th~ Bill of Mr. Sarda: and thought that Mr. Sarda. was seeking chea.p 



2866 LBGISLATIVB ASSBMBLY 
[l>andit Thakur Das Bha.rgava] 

• [2ND ,A,PaIL 1947 

~ot()!'Ie,t.' when he bro~ht in this Bill but after seeing the report of the 
COllllluttee he was convmced that the evil was very extensive. 

, 1 dt') not want to go into, the evidence that was produced befor~ the cow-
UJlt.t{,~ t? prove that the evIl was very extensive at that time. Sir, if· you 
wou,l:i kwdly look at page 95 of the report you will come to the same con-
cl~slOn, and I need not press too much the point of the enormity of the 
evil, On }Joge 211:1 the figures are given and accoraing to those figures 50 
par cent. oi the girls were according to the Census of 1921 ma.rriecf before 
th3Y complE-ted their 15th year. Under the age of five yea.rs in 1920 there 
,;ere 2,18,463 girls .who were ~a.rried. I have since seen the figures of 1931 
Cenliill;J and you WIll be astonIshed to know that the figures now stand U'I:J 
follow,,: 

Age 0 to 1-44,082 girls were married and there were 1,515 widows Ht 
thp. age of 1 in addition. 

Ag;l 1 to 2-63,954 girls were married and there were 1,785 widows in 
addition. 

'L'aking total age from the age of 0 to Q there were 8,01,852 girls married 
an·l 30,800 were widows in addition. Unfortunately I have not got the 
statistics for 1941, e.s in the census of 1941 these tables about the civil con-
dition of t!J.b population are not given. I am sorry therefore that I cannot 
supply the figures for 1941 to the House. But it will appear that as sta~a 
in paragraph 221 of the report of the Committee the percentage of girla 
who were married and were below 15 at the time of census of 1921 was 42'2 
per (·ent. find roughly 50 per cent. This report was published in 1929 and 
I have calcula.ted the figures for 1931 and it wou1d appear that the difference 
between 1921 and 1931 is not much. After all, as mentioned in paragraph 
221 of the report, it is a matter of conjecture, as the figures in the census 
report art~ not very exact. It was found that at least 50 per cent. of the 
girls ware married before the age of 15. After making some calculations I 
have eom·! to the conclusion tha.t in 1931 the difference was not very grellt: 
iti might !-ave been a difference of 3 to 5 per cent. Within those ten years 
the ri'le i'l age is not appreciable. If you look a.t the figures of 1001 and 
19lJ . vou will be driven to the conclusion that the belief of those who believe 
in so~inl reform is a pure myth. It has been proved that in some cases, ff)r 
inE;tan~p in the Rarnal district in Ambala Division there were more marned 
girl<; in !9U than there were in 1901, after giving due allowance to thf' 
incrr-UFu in population. Therefore I submit that so far as the question of 
Rocial refl-rm is concerned I think the social reformers are absolutely impo-
tent to mt'Pt. this evil. The first social reform meeting took place in 18RO 
and up till to date, during the last 118 years, social reformers have not 
succeeded. I am sure that unless and until the House takes courage in both 
hands and unmindful of public agitation passes the necessary measures, t,he 
House will not be doing justice to the people who look to it for 'guidance '\n11 
supp(lrt. My submission is that this is a very urgent matter. The urgency 
mR)' not he realised today but it will be realised by those who come after 
U~ and they will curse us for our inactivity. The Honourable the Finance 
Member tAoiked of social justice. There may be social justice in economic 
matte!':. but in social matters to bring about social justice you have to pro-
tect th~ child from those who do not realise its interest, who out of ignorance, 
custom. I;nd superstitious belief in the Scriptures do not. see the evils they 
brin~ about. through child marriage. Sir, you have heard complaints from 
Mr. Ananthasayanam Ayyangar that our labourers do not work well. The 
labol.lrer~ ar~ the children of child mot1ters, who were married at the age \l! 

I) or ]0. Have they got the spine to compete with those who li~e in. E~ropc 
!lad whose marrillges take place late? As Q matter of fact this eVIl IS. so 
corroding, and BO soul-killing that if any person does not maUse the enomnty 
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,or the evil I cannot help him to realise it. My difficulty -is this. Those 
who livc· ill the cities realise that there is a general rise in the age, though 
the tis", wily be limited to their own communities. The matter of fact is 
tbut speaking of backwllTd communities and classes, there is no rise in tb.e 
cage, I have got a SYC6 with me who has got 7 or 8 children. The younges~ 
.deughter which is in the arms of its mother has been married and above tba. 
th3l\:l iB a girl of four who has also been married. (Interruption by Mr. 
Krish1)[( Chandra Sharma). If we had influence of the right sort over these 
peopl~ aud we would have been doing our duty this would have become a 
thing of the past. I do not think we have been doing our duty. We hav';l 
{lnly been doing something about political swaraj. 'What 1S the mea.ning 
cf pPiiticnt swaraj without getting social swaraj. If you want to do yom' 
-du~'1 towards your daughters and sisters, you must concede that it is their 
right that t,hey should be saved from the harm which is incident to child 
marriage. 

Sir,. may I just refer you to section 87 of the' Indian Penal Code, and Y:)11 
will see that it provides that no person can deal injury to any person below 
the age of 18 even with his consent. But what happens in child marriage? 
The child wife has to pass her days in great misery. If maternity occurs 
at th ~ ug,~ of 14 or 15 the child born of such a mother is undeveloped, pun] 
.and grovel8 in life. And the child mother a.1so after sometime pa.seesawwy 
from tbis world in great misery. May I in this connection refer you, Sir, 
to page 102 of the report, where the system of Sati is compared to the 
system of child marriage and where the Committee state: 

"Let us compare the case of Sati which was prevented by legislation with the case of 
·early maternity. Sati8 were few and far between. They compelled attention by the 
enormity of the evil in individual cases hy the intense agony of the 
burning widow and the terrible shock they gave to human feelings. 
After all they were cases only. of individual suffering. The agony ended with the martyr 
and the incident had some compensation in the martyr being almost defied as an ideal 
Hindu "Pativrata". In the case of maternity, however, the evil is widespread and aftects 
such !I- large numbel' of women both amongst Hindus and Muslims as to nece8Sitate redress. 
It is so extensive as to affect t,he whole frame work of society. After going through the 
·ordeal if Q woman survives to the age of 30 she .is in many cases an old woman, almost a 
Bhadow of her former self. Her life is a long and lingering misery and she is a sacrifice 
at the altar of custom. The evil is so inaidoU8 in all the manifold aspects of social life 
that people have ceased to think of its shocking effects on the entire social fabric. In the 
case of Sati, the utter hideousness of the incident shocked the conscience i in this case the 
familiarity of the evil blinds us to its ghastly results. If legislation wall just.ified for 
preventing sati, there is ample justification for legislation to· prevent early maternity, both 
on the grounds of humaniLy and in furtherance of social justice." 

I am sorry that I had hll'd to read such a. long thing before the HomiG. 
I did not mean to do it but the idea was expressed in such clear language 
that I could not resist the temptation of reading it. 

A!? I was sUbinitting, wha.t iR the real point of truth which I wanb eo 
remove? I have got another Bill setting forth this evil which is to be 
referred to Select Committeetod!ry. The real trouble is, I am ashamed 

1 M to say, that the evil of pre-puberty consummat.ions is prevalent 
P. • in Rome parts of India. Before I was appointed to this Commit~,ea 

I never believed that anything like this could exist in our country. But 
after hearing all the evidence and roaming all over the country I came t" 
understand it and I tmd the other Members of the Committee were fired 
with fervour to see that this Bill is passed and steps are taken by the Go,-
ernmflnt, to see that this evil is checked. No inhabitant of Bengal 1s likely 
tfl admit that among Hindus,· and Mussalmans as well, pre-puberty oonsum-
mathr> is extensive. I know they simply will deny it. But we have ~ot/ 
p'"idence of a very reliable character and nnv person who wants fio examine • 

·>thlil fact" (Ian examine the materia.l published by the Government. 
Even row a very large number of people who a.re married at the aoge of, 

say, 1 to 10 or 1 to 14 have pre-puberty consummations so much 80 tha.D in 
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HenB~l ev£'n the age of menstruation has lessened oomparatively. In Bengal 
the gIrls menstruate at the age of 8, 9 alld 10; iu the rest 9£ India they dOll't 
nl\!llIOtruute so early. 1 111awtain it is on aCCoullt of child marriage. 

, 1 '~'as r~ferring in this I'lonn~ction to the findings of the Age oi Co~eut 
- UOl:!llUlttee. At page 76 of thell' Heport they say: . 

. "The evide~c!l leaves no doubt that t.he evil of eady consummation is very widely 
pnnaient. ~ the ProvInce sud um0.ng large classes who are following it al'col'ding to cu~t.oIn. 
~d tra~htlOIl and that t.he predomlll&Ilce of public opinion, both Hindu ano Muslim, ib dis· 
tillCtly ill favoul' of an advance by a Law of Marriage and all increase in the a~e of Consent." 

/::)uuillll'ly on page 67 they say: 
"The evidence before tbe Committee cullfin.UII the inference which may be drawn from 

t~e censll8 figures. It is admitted on all hands that the practice of early marriage is 
WIdely prevalent throughout Bengal. Witne8be~ may praise or condemn the system a.ud 
may refer to the adyantages or disadvama.gelj atcl'uing from It, but the fundameut.a.l fa~t 
is undeniable, nOI' ieit quesi\oned, t.hat early conBummatlon almost inevitably follows early 
marriage amongst both Hindu. and Muslims." 

Leaving 1;his question of pre.puberty consumma1l.ion aside-post-puberty-
consummation immediately after puberty is almost universal in the country. As 
soon us a girl is married she goes to her husbU'l1d, and before three years after 
puberty are complete befor~ she attains the age of 15 or 16,' she cohabit'! 
with her husband. These a.re the two evils which are -eating into the vitaJft 
of society. :Number one is pre-puberty consummation-and the 2nd is 8arly 
collsummation after puberty. According to medical evidence which is irre· 
proachable and which cannot be challenged, sixteen is the proper age for 
ruatt'rnity and fifteen the least age when cohabitation should be allow~d. 
Before this age if cohabitation is allowed I must submit that it is alwaya 
detrimental to the girl and detrimental to the progeny. 

Ii we have to meet this evil-and the evil is" undeniable and any persrm 
chaUt'rging it has only to see the Report of the Age of Consent Comrnit$e& 
to be convinced-the only remedy which I can conceive of is a proper l.d-
ministration of this Marriage Law. It is very difficult t,o secure convictions 
under Section 375 of the Indian Penal Code. All that we can do is that 
We mUi!t insist that the marriages do not take place before the prescrib f3d 
agl? 1£ t,hHt is secured, if no marr~age take,s place before 14, then one year' 
will be taken ordinarily in the Gona ceremony and other things 80 that before 
tho I1ge of 15 the girl will not go to her hushand nnd before Itl there will be 
no chances of maternity. 

I .do not want to go into the causes of infantile mortality on account of' 
eal'lv f~omump1_tion. The infantile mortality is very high in India and at 
the· same time in the case of mothers it has its evil effects. Members of 
th3 House who are so minded can read the Report. 1 would very respect-
full\' Ul'g.:J !iIi of them that they have only to read this book to be convinced 
that there is a very good case for taking action in this matter. I am con-
vinced that if this Act is not amended in the manner in which lam suggest-
ing it should be amended, this evil cannot be rectified. NobodX brings up 
anv case at present. If you will kindly. see the figures of these cases vou 
w'ih be convinced that there are very few cases in courts, and in SonIe cases 
when there iF; an enemy who wants to harass the party in that caseaJoD3 a 
c.fl~d . is hrought. When the Bill was on I proposed an amendment and 
"'ante I t~) put upon the Government the responsibilit.y of working this law 
and seeing that 81l officer is appointed who will be charged ~th the duty 
of bringing sllch eases to the court. But the Govemment dId not ao09pt. 
the rmimdment. 

Se fnr M this Act is concemed hlIe amendment might be made in Sectionll 
3. 4, 5 nne1 6 of the Ad. At present a boy of the age of eighteen is liabl& 

• undl.r the law if he marries It girl of Ie-liS than 14 ye:m; and he can be given 
a pnuie>hmenl of Re. 1,000 fine. It so bappen'" that boys of eighteen are ndti 



OHILD MAURIAOE Ul!ISl'lUIN'l' (AMI!:NDMI!:Nl') BILL 2869 
.so ioud of marriage. but behind the purdah it is the parents who force their 
will und ol'd~r the boy to get married and he is helpless. . He cannot say 
anything iil.d withstand the parents. After all •. if there is a tine of "lis. 1.000 

. tilt: parents will pay it. I want that the court may be inve&ted with powacs 
of Sl'H~ing {> boy like him to 15 days imprisonment. It is ~ot obligatory 
that thll court should do so. But the boy can sa.y very well to his parents 
'j will be imprisoned, not you'. I submit. Sir. that this provision may be 
Sllll'nded and the courts may be given the power of stlllding a man in that 
positioll to imprisonment also. According to the provisions of the Indian 
Penal Code, a. boy or a child under 7 is not liable; &iter 12 he is liable in 
law; und at the age of 18, especially if he is, college student or is in another 
wu.lk of life he fully realises tlw implications of the offence. There is no 
reaSC!l that we should not be able to just help him in this matter if he wants 
to resist. 

In regard to the provisions of clauses 3, 4 and 5 the amendment in ihe 
Bill seeks that the court be not given any discretion in the matter but in 
~VCI·.v case of infringement of ~ p1'Qvisions of the Sarda Act the court WiLl 
btl iOrl~ed to give the sentence of imprisonment which IllII.y extend not only 
to .olle month but to three months. This is the amendment I waut to pro-
pOIiC. If the people have a fear aua if it goel' about in the villages and all 
;arouud that this Act has been amended and offenders will. be impriso,ned, it 
will have n Eoalutary effect on the parents of both the parties and the Brahman 
anrl the Qazi. This can give happiness to no one that people who solemnize 
marriages ill their houses and who want to be jubilant on such occasions should 
be brought to courts. That is not my purpose. I myself realise that thi~ 
will be hard to a certain extent but I feel that it is only a. penal provision 
whi!h CUll have the efieot, of checking such a. corrosive evil as child marriage. 
We hunl fniled in pursuading them. This is the only wwy in which we {'an 
see that t.hey are compelled not to marry a boy below the age of 18 and a 
girl below the age of 14. I .know that advanced opinion in the countty 
thir.lks that 14 is not Q, proper age but I have not touched the age purposely. 
I only want t.hat in the matter of puniRbment the provisions should bc 
cbungec1. The House has already passed this "Bill. "( want that the HOUf~a 
may amend it in such a manner that this Act may be effective. What ill 
the lISl\ of having a measure which will only add Rs. 50 to the expenses of 
marrbge PHd bring the legislature into conoompt. which past!les a measure 
whi,.h ia lIluperative and at which people can laugh. I submit, if I may S(l~ 
-so, that all the measures taken together which we have passed this sessio~ 
will not be half so effective as this measure' in the attainment of social 
i!war~ll and in improving the health und physique of the peop}e. I therefore 
move thai- this Bill be sent to the Select Committee so that it may mRk~ 
it;/; 1"( port b;V the next spssion when WE' may be able to pa.ss this Bill. 

Mr. Preaident: Motion moved: 
"Thn! the Rill furl.hl'r to amend the Child MI~rriage Re~traint Act, 1929. he r!lfel'red to 

"& Saleet Commit.t.ee consisting of Chaudhury Sri Chand. Lala Deshhandhu Gupta, Dr. G. V 
DeRhrnl1kh. Mr. Sa~Rnka SAkhar Sanyal, Sri Bhagira.thi Mahapa.tra, Sri R. Vl'nkatllsnbl,a 
Reddiar. KJ.wllja Nllzimuddin. Khan Muhammad Yamin Khan, Syee! Ghulnm Rhik 
Nairan". Capt. G. T. B. Hal'vey. and the Mover, and that the number of memhet'S who~e 
presl'n(".~ shall be neccessal'y to ("~nstitutc a meeting of the Committ.ee shun be five." 

Sri M. Anantbasayanam Ayyangar (Madras Cedc·d Diiltl'icts l"lnd Chit.toor: 
Non-Muhammfldan Rur({l): May I suggest that the name of Mrs. Swaminadhan 
be frdded to the list of members? 

Mr. Brel!ldent: Amendment moved: 
"That the name of Mrs. Ammu Swao.inndhRn be added to the list of members of the 

Select Committee." 
Th!' Assembly then adj~urned for Lunch till Half P9'St Two of the Clock. 
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The Assembly re-assembled after Lunch at Ha.lf Past Two of the Clock, 

Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. ' 
" '" . 
, IIr. ~. B. Gole (Berar: Non-Muhammadan): Mr. President, Sir, I move: 
"That the Bill be circulated fOi' the .purpose of eliciting opinion thereon by the 31st. 

August. 1947." 
I hove read the Bill and also the Statement of Objects and ReasoJls. ,1 have 
also heard with attention the speech of my Honourable friend Pundit Thakur 
Das Bhargava. I must confess that I am not convinced by the arguments 
advanced for bringing in this Bill at this stage. It is a well-known fact that 
l)undit Thakur Das Bl}argava was one of the Members of the Select Committee 
when the Child Marriage Restraint Act was passed. I have read his minute 
ol dissent which he wrote at the time and I find that he was not so very anxious 
to make it·as penal as he is anxious to make it penal today. It is really sur-
prising why my Honourable friend Pandit Thakur Das Bhargava is led to make 
this enactment more penal. It may be conceded on all hands that on account 
of the provincial autonomy the laws regarding marriage are in'the concurrent 
list, so that the provinces also have t,he right to make their own laws regarding 
marriages. If that is so, we ought to know what is the opinion of the provinces 
regarding this measure. Of course, the Ccnt!!al Legislature is not, as the law 
stands at, present, prevented from enacting measures and you know, Sir, that 
during the last year and a half some moosures affecting marriages have been 
passed through. But this is a measure which does not really affect the objects 
for which the Child Marriage Act was passed. It only makes the punishment 
more severe. It requires that the parent who contracts a child marriage of his 
minor son or daughter, the minor boy who contracts his marriagp, and the priest 
who officiates at the marriage should all be punishe.d with imprisonment and 
fine. So, my friend wants that an occasion for joy should be turned into an 
occasion for going to jail, and all these persons-the husband, the wife .. the 
parents and the official priest and perhaps the other ~uardians who may have 
assembled at the marriage-as soon as they celebrate or solemnise the marriage 
should be locked into jail. I do not think that that should be the law at all. 
The reason is that it is quite likely that sometimes a child marriage may take 
place, child marriage in the sense that the girl may require one month to com-
plete her 14th year and the boy may require a month or so to complete his 18th 
year. Now, such a couple being suitable, the marriage is performed, and for 
the performance of this marriage because they have not completed the statutory 
age, the boy and the girl, the parents as well as the officiating priest should all 
bl'. locked up in the jail. That is what it amounts to. My Honourable friend 
Pundit, ~l'hakur Das Bhargava has referred to child man-iages, which were .30n-
tI-acted between children of one or two or four years of age, and he referred 
also to certain passages from the Inquiry Committee which was c~nstituted bl 
the past Government under the chairmanship of Sir Moropant Joshi. 

Now, Sir, much water has flown under the bridge since that time and I was 
very anxious to know what has happened during the last 17 years since the Bill 
was passed. I may give you an incident which happened when this Child 
Marriage Restraint Act came into force on 1st April 1931. I know from my 
locality, ignorant people from the rural areas contracted marriages of their littie 
children, so much so that there were record marriages of children in that year. 
But since th",t time, I am not aware of what is ha.ppening in other provinces, 
hut in C. P. and Berar there are no child marriages in the sense in which my 
Honourable friend wants us to believe. I mean to say there are now no child 
marriages between the ages of 4 to 8. It is quite likely that sometimes mar-
riages between the ages of 13 to 17 or before the completion of the statutory 
period take place. But that is also regarded as an offence. Am I to under-
stand from the speech of my Honourable friend that where such marriages take 
place, there should be compulsory imprisonment. I do not reallv u'hderstAnd 
why this should be so. What is going to happen if one month earlier than the 
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statutory period marriage takes place. You know that in England the marriage-
able age for a girl is 12, whereas in India the marriageable age for a girl is 14. 

lIIr. Geof!rey W. TyIOD (Bengal: European): No, it is 16. 
Mr. P. B. Gole: I a.m not giving my own opinion. Here it is recorded in the 

Minute of Dissent of Pandit Madan Mohan Malaviya when the Child Marriagtt 
Restraint Bill was on the anvil. He says: " 

"In view of the fact that marriage 1.11 a religious sacrament amon~ HinduB, in view of the 
belief which has prevailed on the question of the age for marriage among them fol' a 
very long time, to make the marriage above age of 12 and below the age of 14 punishable by 
law will be a ~iolent interference with Hindu religion whicb. I consider it my duty strollgiy 
to oppORe. We must not forget that even in Englaud the legal marriageable age for girls 
is 12 years." 

Pundit Thakur Das Bhargava: What is the law ill New South Willes? 
Mr. P. B. Gole: I am not conversant with law in other places. What is the 

state of things in England. There the marriageable age for girls seems to be 
12. Whether they get married at that age or not is a. different matter. AmOllg 
l:iiudus, marriage is Olle thing and consummation is entirely different. You must 
not confuse the two. For consummation a separate ceremony takes place. COI1· 
summation takes place only ufter puberty. 'Whatever be the dtite of lJIHl'!·i;ih"j ... 
consummation never takes place before the attainment of pubortty. But whut-
ever that may be, it is neither here nor there. Now, the law is in force that 
you cannot rop.rry a girl before 14 nor a boy before he completes the age of 18. 
We accept the law as it is. I have no quarrel with it today. I do not under-
sttln(l why Pundit Thakur Das Bhargava -is now askills:( fm' deterrant punishment 
for performance of child marriage. The breach, if at all would be a technical 
breach. I want to know what is the reason. I do not know ahout the state 
of things in the Punjab. From the records I,have not been able to find whether 
in the Punjab marriages take place between boys and girls below the statutory 
period. What are the magistrates doing there? What are the relations of boy, 
and girls doing there? So far as C. P. and Berar are concerned, barring of 
course some rural areas, where we do not know what take place, no marriages 
take place below the ages of 14 and 18 for girls and boys respectively. 1£ the 
state of things in the Punjah is different., tht'n it is up to my Honourable 
friend to have legislt .. tion passed in the Punj~b legislature. Here we are not 
supposed to have recourse to such legislation. Let us examine this a little. I 
will take up clause 5. Here it is said, for the word 'one month' the warda 
'three months' be substituted; and for the words 'or with fine' the words 'and 
shull also be. lia.ble to fine' be substituted. If you refer to section 6 of the 
Child Marriage Restraint Act, the provisions are very stringent. It says: 

"Where a minor contracts a child marriage, any person having charlt,e of the minor whether 
as parent or guardian or in any other .£&pacity lawfully or unlawfu11y, who does any ac~ 
to promote the marriage or penn its it being 801emnised or negligently fails to prevent. the 
marriage from being 801emnised sha.lJ be punishable with simple imprisonment which may 
extend t.o one month or with fine which ma.y extend to one thousand rupees or with both, 
provided tha.t no woman shall be punishable with imprisonment. Further for the purpose 
of this section it shall be presum()d unless and until tlJe contrary if> proved that where 
a minor has contracted a child marriage, the person having charge of such a minor hall 
negligently failed to prevent the marriage from being 801emnised." 

You will see that this section is so stringent that a presumption is drawn. 
1 will give you an example. Suppose a boy a~ed 17 or 1~ elope~ with a gtrl 
of 14 or 13 years of age and gets himself marrIed to the gIrl. outSIde. I know 
certain cases of such marriages. Now it will be presumed that the parente, 
because the bride and bridegroom are minors in the eye of law, failed to pre-
vent the solemnisation of such marriage and the parents are liable to punish-
ment unless they prove to the contrary. The parents have failed to prevent 
the solemnisation of ma.rriage and so they should be punished. In addition to 
this presumption of guilt my friend wants that .the father should not only be 
fined but should be Rent to jail. 4>r three months. It is very strange. If a DOY 
is over 16, then according to Hindu Bhastras, he is considered a major and the 
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father has no control over him. So according to Hind,u law a boy becomes major 
in hi" 16th yem'. Therefore if u boy of 17 elopes wlth a girl 01 .10 or 15 and 
marries her, he being a minor the father will be punished. It ;.;hould be pre- #' 

surned that the father failed to prevent this marriage. But not satisfied with 
thi;; stringent measure my Honourable friend- ]'undit Bh;1rgu\'i~ wants the father 
to be locked up in jail. I see no justification for this. I am surpriscrt that my 
Honourable friend should want to make the law more penal and more deterrent. 
In his own minute of dissent on that Rill he stated thus: '" 

"I think that the provi.ions relatin.,: to the throwing of the .burd~n of proving; want of 
knowledge on the person who officiates at the murri!l~~ i. not, justifia.L", '1':., )"J ,r! ... n should 
a!wl1YIll bo 011 the pl'o~ecution. I am also 110t ill agl'uenll"llL wit:, i 1" ) .. ",.1.011 that the 
parent or guardian should prove that he did not fail negligently to prevent child marriage 
of his son or d",ughter or ward.... . 

At that time my Honourable triend was not even willin;; to incorporate sub· 
section (2) of section 6; he did not want a presumption to be drawn 8~ainst 
parents. I am surprised that today he wants parents to be penl\1ised for failing 
to prevent the marriage of 8 minor. Why has my friend changed his .views 
now? While he waR speaking I tried to find out wh&ther be could quote any 
instances which led him to change his views so 8S to make the law more deter-
rent. But I did not Hnd even one case quoted by him wher~ a boy went without 
the fat1;ler's permission and got married, on a.ccount of which negligence should 
bE! attributed to the father. I do not know why he wants the father to be im-
prisoned for three months. . 

So far as the amendment of sections 4 and ~ 5 arf; concerned, my 'Honourable 
friend wants that the girl and bCly who are married, perhaps without any fault 
on their part, should also remain in jail and not escape with a fine. I do not 
know whether my friend will allow the marriage festivities to be finished before 
he sends them tp jail. This is really unnecessary beeause Our society has not 
deteriorated so much since the passing of the Act. This seems to be due to a 
strange enthusiasm for social reform. ~ know that whenever a social reformer 
gets up and says that women's rights are in danger, PlY Honourable frienrt Mrs. 
Swaminadban will get up and say that their rights are realiy \Il dungt~r find so 
the law should be passed. But we must dispassionately consider whether it is 
absolutely necessary to enact such legislation. My Honourable friend gave 
certain cases from the Punjab and specially from the Ambala district from which 
he comes. Such instances do not happen in otber provinces. Of course there 
may be rich people who do this and can afford to pay a fine of a tbousand rupees; 
but among the poor Rnd mi<!dle I?lasses and the rural population thr law is 
strictly obeyed. ~efore the 1st April 1931 when the Act camo into force child 
marriages surely took place in my province, hut after that no case bas come to 
my knowledge of a deliberate breach of this law. And cases of mflrriages taking 
place among children of 4 and 5 have certainly never happened. Therefore 
society has very much advanced and so we must know what the public opinion 
ill about this and it would be risk v for us to refer this to Select· Committee and 
legislate forthwit.h. I therE'fore n;'ove for f'ir(llllnt;io'1 of thi" R;l1 

Another point is this. Pandit Bhargava referred to the ignorance of the 
people, to their re1igi0uf; S8'ltiments :mel the ('~~ston'!' il]:,t ]'rc,c'.:' :',:l"c ('r'rhlin 
dasses of society, on account of which people sometimes celebrate child mar, 
riages. I have only to say that after all customs are there and according ic 
the Sanskrit verse they prevail even over law. Therefore sometimes these cus 
toms may be observed, but for that I do not think people should be punishcc 
in the way that my Honourable friend' wants. As regards ignorance, althougl 
everybody is supposed to know the law still I am not in favour of punishin, 
ignorant men. Punishment is proper only where there is a deliberate bresc' 
of the law; otherwise I feel that no deterrent punishment is called for. Ther.: 
,fore the reasons given by my Honourable friend for making the law more strir 
gent do not appea.r to me to be valid. . 
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My Honourable friend. quoted certain passages from the evidence given be£o~ 

the (\llnmittee in 1927-28. What has happened after that? Am I to under-
:stand that sot:iety hus not advanced~' Is there anything to show that in the rural 
.area~ ignorant people do these things in spite of this law? If .child nHLr~-i~ges 
are increasing whll.t are the ~uurdians of law doing? 1£ ~ey do not ~dmmlSter 
the law properly it is the fault of these administrators and not of sOClety. But 
I at ItNsl hit ve not beard of unv sueh ell.ses. tltiU in view of the fact that we 
do not know what is ha.ppening"in the provinces and we also want to know the 
~ffect of the Child Marriage Act and whether it has acted as ~ deterrent I Bub· 
mit tha,t we- should ascerta.Ul the vieWS .of the public; otherwiile it will not be 
propel' to pLoceed;vith this Bill. I t,herefore move for its circulation. 

lIIIl'. Pre&dent: Arncllument woved: 
"Tha.t i he Bill bp circulllted for the purpose of eliciting opinion thereOll by the ,31st 

Auguet, 1947." , 

Shrimati Ammu 8waminadhan (Madras City: Non-Muhammadan Urban): 
:Sir, When I saw that the Honourable Member Mr. Bharguva WIlS going to 
.ask for leave to mtroduce this Bill· I had not thought of s'peakinlj on this 
subject at all. I did not think there was the least bit of necessity to sp.eak 
-on this question today, but after hearing the arguments put forward agamst 
this Bill by my Honourable friend Mr. Golo I am :druid I must suy a few 
words. • 

I UO fJ()t pretend to understand the arguments that have been put forward 
by him, an,l 1 de lInt l:!toerstrmd at ull why he is opposing this meu:mre 
which has been suggested by my Honourable friend, Mr. Bhargava. Surely 
we had accepted the principle of Child Marriage Restraint Act long a!:!;o and 

3 M Mr, Bhargava was only trying to amend it so as to make the law 
P.. it little more strict than it is now. In several places, especially in 

ruml areas. il I t.hi~ eOlllltry T }mve heard it said that thiR Inw has heen more 
or less a dead letter. All' the same I do say that it has done a great deal 
of good in the country flnd it has stopped a great many child marriages. 

One d t!,_. ;~r;~c11.::nts that was put forward by Mr. Gole was that in case 
there was only ODe month more for the boy to become fully 18 years old and 

-one month more for the girl to become 14 years old where WRS the necesRity 
·of punishing them if they get niurried just one mont!I earlier. • 

Mr. P. B. Gole:With imprisonment. 
Shrtmati Ammu 8wamlnadha.n: Yes, with imprisonment,. or. whatever 

.other l'!w;"hlllt.a.,~ ilS pwviJed in the Bill. But surely if thoy WAnt to avoid 
punishment ~hey can wait for one month more. The boy is not going to break. 
-off the marriage because he has to wait for one month more, nor would the 
·girl if she has to wait for a month. If there is no auspICIOUS day I1fter a 
month, surely they clln wait for 2 or 3 months more before the marriage 
need he performed. 

Thm'f' W~,,:: flncther ~"gument which he put forward; wit,h rf'g-ard to elope-
ment. I wish he w<;lIJl(l quote how many elopements take plMe in this 
countr" fllln h"w mll,nv hovs of 18 or leRs run away with girls of 13 or a little 
more. J do not believe that such elopements take pla,ce here at all and that 
they need be !tfmid of punishment. But surely those who elope are fullv 
aware of their offence agninst the society and against the parents of the girls 
and they are prepared for whatever punishment there may he. . 

He also put forward It plea that when they are married before thev attain 
the age of puberty, the actual marriage is not celebrated until sometimes later. 
May T kn0w if. HlP hoy (lieR be!ore the second marriag<=' or nuptials is cekhrnted 
,:vhether the gIrl becomes a Widow o~ not? If it is ~nly an engagement. if it 
18 on~y a b.etrothal, why should R gu-l of 12 or 13 or younger, be a widow? 
PhYSICally It may not do her any harm, but in society she is treated as 8 
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widow and. before this Bill Ilame into existence we had hadh~dreds and 
thousands of child widows in this country. There were so many WIdows Homes 
opened for child widows, and WE' women were very ashamed at th~ name 
given to these homea--Widows Homes. We have never heard about Widowers 
Homes. Why should girls be put in a different category altogether for lID 
fault of their own? Why should a girl suffer just because she had lo~t a man 
to whom her parents had marri~d her ~<;> when she ,,:as very young? T~~se 
are the evils we are fighting agalDst. It IS not a question of a~e only. Child 
marriage has dofte a great deal of physical harm to the .women ~n our country. 
I do not at all understand the argument brought agamst thlf~ very small 
amendment which has been suggested in the Bill before this House. 

I think, Sir, it is necessary to amend this Bill because people still t.ry to. 
evade this particular measure that is already there.. They try to evade m all 
ways and means. In our part of the country-in South India-people us~d to 
go to different States where this law was not in force. I do not k!l?w whether 
they can do the same now, but I think in certain States iu India even now 
there is no Ruch enactment and child marriages take place. This has got to 
be stopped. I think, Sir, the Child Marriage Restraint Act has done enor-
mous amount of good to young boys and girls in this country. For one thing 
they get more edlication now than they could before this law was passed. 
Before that they used to be educated to a very low standard and then their 
parents used to' take them away from schools so that they might be fitted for 
marriltge. If you go to girls sehools now you find them over full of girls and 
if you go to schools where girls are allowed to stud,v along with boys you 
find very large number of girls there also. That is one .of the greatest advan-
tages that this la.w has done to our girls i.e., it nas given education which 
they did not have before. Besides they are much more physically fit today 
than they were before. Just imagine a girl of 14 having children and having 
to look after a household, having to look after kitchen,and RO on. She may 
not be physically fit to do all this work, but still she has to do it just because 
she is married at a young age. This is the age when she should go to school 
anrl play with her friendR and lelld an irresponsibie life, and not behave and 
art like a woman with great deal of responsibilitieR thrown uppn her shoulders. 

M,v Honourable friend, Mr. Gole, also quoted the law prevailing in England. 
Sir, I have heard people quoting about things not being Buitable to this country 
in spite of the fact tha~ they happen to be prevalent in England, America, 
and other western countries, but when it suits our purpose we are very 
anxious to quote them favourably. England is quoted as having a law which 
permits a girl to marry at the age of 12. England has had that law for very 
mony years, but I ~hould likE' to ask my Britisb friends here-I also, claim 
~I) have first hand knowledge of England and the customs which· are prevail-
Ing ~here-to. bear me out when I say that hardly anyone in Eng-land gets 
a chIld mamed at the age of 12. So though the law is there thev do not 
find any necessity to reform that law because in custom they are n~t taking-
advantage of that particular law. So T would like to tell my Honourable 
friend that it is not much use saying that in nther countries there is such 
a lnw. If bad habits and had customs prevail in other countries, there is 
no rea~on .why we should follow. those countries when we are trying to intro-
duct> ~ertam ref~rm meas~res WIth rega:rd to. leg:al ques.tiona in our country. 
The \\hole queRtlOn today IS to make thIS legislatIOn, whICh was enact~d some 
years ago, stronger., It is not strong enough today. I feel that the parente. 
who should be pllmsh~d. are not punished enough. For one thing~y try 
to evade law hy g1vmg wrong age, and apart from that the:,! set 
apart, the. nmonnt of fine that can .be imposed on them beforehand and· they 
regarrl thlR as a ~art of .the dowry that they give to the ~rl. Thnt is done-
over and over Rg-fllll. ann that is what WP I'Iholllfl stop. If yon mnkf' thiei: 
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offenoe punisha.ble by sending the accused to jail. I am sure they will be lie 
little more careful hereafter. They should know that they cann?t evade the 
law just by putting aside a certain amount o.f. mon~y fo~ pa~mg the. fine. 
Going to jail for any crime other than a pohtlCal c~~e IS stIll c~ns1dered 
rather a bad thing in society. I am glad to see that It 1.S so, otherwIse t~ere 
may be more people willing to go to )ail o~ this, q.uestlOn ... But as SOCIety 
is situated today, people are still a bIt afraId of gomg to JaIl because they 
have 'a certain amount of hesitation about going to jail. So I very strongly 
support Mr. Bhargava's motion and I hope the Governm~nt will giVE> it cODsi-
deration and that they will see it fit to accept it. I partICularly appeal to t~e 
Honourable the Law Member to take this into full (IODsideration and allow this 
amendment to be introduced to the Child Marriage Restraint Act. 

I support the motion. 
SIt.· N. V. GadgU (Bombay Central Division: Non-Muhammadan Rural)~ 

The motion for reference to Select Committee and the motion· for circulation 
in my humble opinion are not entirely irreconcilable. After having heard the 
speech of Mrs. Swarninadhan, I would rather request the Government to 
ask for public opinion by an executive order by 31st July or by the middle of 
August, so that when we meet the next time it will be possible for this House 
to get the report of the Select Committee and get through this' Bill in all its 
stages if the House is convinced that such a measure is absolutely neC'essary. 

The point at issue is very simple. The House is already committed to· 
improve the provisions of the Child Marriage Restraint Act. In 1929, when 
this Act was first passed, the then Government defined its attitude as one of 
sOllie indifference. The Home M ember then stated that the Government 
would intervene ill social matters only" 1JI1der two conditions: one of the condi-
tions was that the Govemment must be convinced that there was a great and 
corroding evil and the second condition was that there was a promising and a. 
practical remedy. Oue can understand such an attitude on the part of a 
Government which was neither national in outlook or in personnel. But now 
all that is changed. I would ra.ther, and many of my friends rather expect. 
that there would be a more liberal attitude on the part of the Government. 
As far 8S I am able to see the Congress Party is committed to social reform 
and so far I1S the other Party in t.he Interim Government is concerned, I can 
tell my friends on my right that their leader, Mr. Jinnah, said in 1929 that 
he was perfectly in agreement with the principles of the Bill which were 
ultimately embodied in the Act of 1929. He even went to the length of sa.y-
in~ t~len t~at. if someone ar~ued it was aga.i~st religion, he enunciated a great 
prmClple: If It was a· question between rehg10n QS such Qnd public morality, 
he would ~o in for puLlic moralitv because he understood it to have more-
importance and more consequence on Bocial outlook and progress. In the 
ori~i~~l Bill t~at was drafted by Harbilas Sarda, there were many stringent 
prOVlS·lons but It was so watered down that only a ghost of its original self was 
gone through. Some figures have been given by my friend, Pt. Thakur Das, 
Bhargava, which .show ~hat the number of marriages increased in the year' 
1931. I am remmded Just aM what happened on the 1st Ma.rch this vea.r 
sURr t~e Ahare market p~ople learnt the t.axation proposals. There was lJ~avy 
unloadmg. The same thmg happened m the marriage ma.rket, and I !tm 
inclined to quote from a newspaper Liberty what was pUbliRhed bv it on the-: 
16th March 1930. . .. 

.. ~ matrimoniA.I. wave i~ just passin\( over the country. Bride in embryo i~ heing· 
marrl~d to groom !n t.h~ cra~l1e. The S8.l'da Act, .iR comin'"! into forcp. and the piq-tailed' 
Pan';ilts have slIn.Hlfied J.uvemJe to st.ave off perdIt,lOn. Poor ,!!irI ju~t. learning t.o ~1It'k the-
feedmg bottle h~mg ('an'wd .over til the weddinjl how('r. Urchins are beinp; snat-rhed from· 
tht' ~rmR of. theIr pla.vmates to d~n thE' zarb of a groom. A~ an emergf'nt'y meaeure the· 
ela~tlc Pandlts hs\'e Issued nn edIct wht"reby thev hAve certified thp montb of Chaitl'a ro 
be. the pTopl'r RI'n~On for fllatrimoninl alliances. Om' Pantlit. hBve extend",tl th!'! 1imi~ 
thIS y~ar. We 3ft' 811re he-fore, the 1st April ('omes on there will he hardh' left 8in~Ie, 
nnmarrlen ,"an 01' woman In Inflla." . 
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When the two Ilmendmellts that were incorporated in ums in the main 

Act were under consideration, 1 WIlS a Member of this House and I gave 
oertaiu figures to show the number of child widows even below ~. lz:t t!-te 
year 1931 the House will be surprised to know the number of child-widows 
below 1 was 1,600. That was the position. [t was then a case clearly of a. 
great and corroding evil and when it was found out that the ~reache8 of t~e 
·Child Marriage Restraiut Act went unpunished, a great Enghshwoman, MISS 
Rathbone, wrote a book ift which she accused the Government of the day in 
no uncertain terms. Her indictment is worth quoting: 

"The necessity for enforcing respeet far law Rnd "rdt,!' has recently been mu~h in t.be 
minds and on' the Ijp~ of those in authority all oyel' India. But laws concernlllg SOClal 
reforms are apparently an (:sxceptiou. "being intended rathel' to quiet the co.nsden~c of the 
legislators and their critics at home Ilud abroad than tv be obeyed. The offiCial attltude.was 
indicated o.ft-cr the first recorded prosecution under the Act. The offender who had given 
hia tell year old daughter in rnarriage in dolln.nre ,,1 the warning of his .. illage headman, was 
sentenced to one month's imprisonIUen~the maximum term permltted under the Act. 
Instantly the Punjab Government telegraphed to order the man'. releRlle." 

Of courl'e that referellce was to Englishmen in authority. My friend, Mr. 
Gole, asked' whv <locs not the Government take some part in seeing thut the 
-evil does not grow. Unfortunately ull these offences !\re noncogllisable. Some 
of the defects in the original Acts were sought to be remedied in the two 
original Bills introduced in 1938. One was about Extra 'rerritoriulity that was 
moved by Mr. Lalchand Navalrai. He gave examples how marriages were 
-celebrated in the mid currents of river Indus ss it was the frontier of British 
India. Some marriages were celebrated in the jurisdiction of several Indian 
States and that was Ilooffence under the Act. Tha.t defect was remedied 
by OIW of the amending" Bills. Another umending Bill was introduced by 
Mr. B. Dus, which was reull .... drastic in the sellS6 in which Mr. Gole under-
stands the term. If it had' been accepted in toto, I am sure there would 
havc been no need to introduce a Bill of the character which has been intro. 
duced by my friend, Mr. Thakur Das Bhargava. That Bill provided for three 
things: one was that there must be a provision for an injunction' as soon as 
it was known that a marriage in contravention of the:' provisions of this Act 
was ahout to be cele.brated: Any party could go to the Court of the first 
class Magistrate, get . an injunction and prevent the lOarriage. And then 
there was another provision. If in spite of injunction or even otherwise a 
marriage was celebrated, then that marriage should be considered ItR invalid. 
That was renlly the most effective remedy. And the third remedy that was 
suggested then was to make the . offence cognisable. I quite remember the 
then Law Member, Sir N. N. Sircar, in the course of our discussion in 'the 
'Sele~t Committee said: "Look here. You are in the majority in the Select 
Committee. YOIl will carry the day here. But we ha.ve a pocket borough in 
the Council of State, where we will put down all your amendments and your 
Bill win make no further progress. Therefore it is much better to understand 
the 1J1-:inciple of politics, viz., give and toke." We rather gnve more than we 
toblr. The result was that there was a provision incorporated about mjuno-
tion s; nd a pE'nal provision viz., fine or impriRonment but not both was also 
incorporated. While the discussion on that Rill WflS going on in this House. 
I remember my Honourable .friend Mr. Bajoria, the predecessor in title of 
my Honourable friend Mr. Gole, the Sanatanist opponent of that Bill, was 
actJH111~' mobhed in the sector outside the House. I do not kriow whether it 
was a pleasant surprise or otherwise to him. Rut the fact that was then 
brou~ht to the no~ice of the House was that the women, at _y~te, in 
DeIhl \\'!"rp fo" rlll"f'm~ that Rill ill IIR .string(·nt f1. manner !l.S pOflc;ihle.'"Not only 
that. As fnr as T remember, the Bill was passed on the 4th April and on 
tIle 8th there were about 200 marriages to be celebrated in Delhi. The 
"Women of Delhi waiton on Hii'! Excellency the Viceroy. T4e Bill was passed 
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i1l t.he COUllCi! of ~tate on the 7th evening and before it was rniduight it 
received the tttlSellt of the Governor-O,eoeral with the result that the next day 

• in Delhi the murriage, parties turned into mourning partiesl But Bin~~ 192~, 
1 ttgree with .1.\11'. Gale to 1:!ome extent, there h~B been Bome change .. Ihe evil 
at t1l1Y rate in the part of the country from whiCh I come (because I can only 
speak of my province with some experience) has b~en much less and the age 
of marriage has considerably increased. Now mnrrlages are ~lOt ?elebruted In 
the malmer'in which they were done before though the eV1I IS still there. It 
is Hot much prevalent I know in the cities, because in the cities and so far' 
ns the members of the upper classes are concerQad the problem is the other 
way. It is difficult to induce young men to g~t lUarrie~. That is the 
problem there. liut in the rural areas or countrysIde, ~speClally! among the 

.Measauts it is in evidence although on account of economlC hardshlp be~ore the 
'."' war, they fully realised that it was much better to postpone the marriages of 

I their girls and boys to a latter period of theit life. 
Mr. President, you must have as a lawyer seen -a number of documents" 

sale and mortgage deeds executed by poor peasant~ as 1 have done in my 
own humble way, where .. you would have always found two circumstances 
detailed in the body of the document, whether it was a mortgage or sale deed. 
The reasons given usually are either to celebrate the obsequies of the parents. 
or the marriage of their children. Nonnallyout of ten- documents, at least 
in seven or eight t.he reasons given for the transfer of property would be some-
such thing. -

I remell1ber in 1938 when this Bill was passed, the District Local Board. 
electiolls were to be held in the district of Poona. Some of the Congress 
workers came to me and said "What have you done? Vole are sure to lose the 
elections, because the whole countryside is agninst you. How can our girls 
remain unmarried after they are ten or twelve? We will lose the election." 
I have immense faith in the common sense of our peasants. I went round 
and I am glad to t~ll t·his House that we won all the 48 seats, although our 
opponents went, about abusing me in particular as the villain of the piece. 
They said "This was the ~n who had tampered with our religion. He is n()W 
tampering with our social customs." But I appealed to the peasants from 
the economie point of view. I told them "lnsteadof marrying your daughter 
or boy at a"n early agE' for which you have to alienate your property very 
early, if you postpone it by five or six years, at least you will be saved from 
thf' 80wcars fol' sometime." That nrgurnent went home to the1n' ~ll<t-bot only 
we won the elections but gradually they came to understand that this was 
reallv H measmc for their benefit. I do not claim that we have succeeded 
fully" but for any abiding reAult in the social sphere it ~i8 much better and more 
reliable to depend upon effective propaganda. But that should not deter us 
from considering the merits of this piece of legislation whioh is oow under the 
consideration of the House. After all. it resolves itself to this. What are the 
source!! of obedience to law? That, is the real question. Is it conviction, 
convenience or coercion? If a man is convinced that obedience of law is in 
the best interE'sts of the individual and society, there is no problem. If the 
man thinks that by obeying the law it is more convenient to his life and to 
hishusiness or profession, then also the problem is not so acute. But when 
it comes to coercion we have to think how far and how lono we shall coerce 
the individual. We have to find out a demarcation line or ~ measure "Thus 
far and no further". By coercing too much we might provoke a big revolt 
in society. At the S3me time if we leave the whole fiela for good sense 
it is eqall,v diffici11t" becaul'!f! good sense nowadays is very rare. If my Hon~ 
ourable friend Mr. Thakur Dus Bhargava is con\1inced that there is a. great and 
corroning evil in his own province and what he suggested is a pra.ctical and 
promiEling remedy, by all means he should have it. But some of llS who 81'e 
of ft oifferent view point think that the radical remedy is to declare such It 
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marriage invalid. That being not within the purview of this motion, I am 
sure you will not allow me to dilate on that. But I ,have . one requ~st to 
make to Government. Instead of supporting Mr. Gole s motIon for Circula-
tion, will they not think that the same purpos~ will ;be achieved by asking for 

.,public opinion by an executive order and allowmg thlS reference to go through 
the House? 

Kr. Preaident,: The date within which the report of the Select Committee 
·is to be submitted is not mentioned in the motion. Am I correGt? 

lIr. P. B. Gole: 31st August. . 
Kr. President,: I am talking of the motion proper and not the amendment. 
Pundit ThakUr Das Bharga.va.: It is not mentioned in the motion. I do not 

know whether the Bill is going to be circulated. I would submit that the 
report of the Select Committew should be received by the 31st August 1947. 

Kr. Prealdent: Then does the Honourable Member wish to add the words 
-"with instructions to report by the 31st August, 1947'9'? 

Pundit TbAkur Das Bhargava: Yes. Sir. 
Sreejut Rohitl6. Xumar Ohaudhurl (Assam Valley: Non-Muhammadan): 

-Sir, it is with great hesitation that I take part in this social legislation, 
because I find that I am not seriously taken by most of the members of the 
House. 

Honourable Kembers: Not at all. 
lrIr. President: Will the Honourable Member come to the microphone? 
Sreejut Rohini Kumar Ohaudhurl: Sir, I feel. very nervous under the 

direct gaze of the Chair. 
Sir I certainly admire my Honourable friend, the author of this Bill for his 

·desire to bring about social reforms. In passing I desire to pay my tribute to 
my Honourable friend Dr. Desbmukh who is also responsible for many sueh 
piecefl of legislation. But what I am wondering at and thinking all the time 
is that instead of trying to prevent ugly marriages amongst elderly people, 
amongst old bachelors, why are they thinking so much about youths who 
may be thinking of marriage. We have found variou!, instances of senility 
amongst elderly people when they want W marry at a very late stage. 
Attempts should be made to stop such ugly sights also. 

Now, Sir, I want to seriously answer the two questions which were raised 
by my Honoura.ble friend'" Mrs. Swaminadhan. She was asking why there 
was no widowers' home. Sir, it is either an irony of fate or the curse of 
Eve that we find that after a man becomes a widower his talents really come 
to display themselves and the older he grows in his widowerhood the more 
talented he becomes. If you think of eminent Professors and scholars you 
will see that most of them are confirmed bachelors or widowers. Think of 
the heads of the press also in your own country. You will see that they are 
either confirmed bachelors or widowers. Think of the Members of the Gov-
ernmentr-I am thinking of my own Province and am not thinking of the 
Interim Government at all (loud laughter). Sir Muhammad Sadullah was the 
head of the Province for a very long time and he became so, I think, immediate-
ly after he hecame a widower. It seems, Sir, that if anyone wants to distin-
guish himself he should either prefer the life of a bachelor or he should not 
mind being a widower. Widowers a.re blessed by their wives from heaven for 
their fidelity to the deceased wives. No wife would like to think at any 
m,oment that h~r husband has another wife partiCUlarly after her death. The 
w~veR wou~d thmk that advantage has been taken of their death. If a wife is 

..alive and. If the husband takes another wife, in her lifetime they could hAve 
fought With each other and one or the other could win the husband. When 

-they are no more on the earth. if advantage is taken of their death and if the 
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<>ld men think of marriage the curse from the wives from heaven comes on 
them. So the widowers are blessed, they acquire more distinction after the~ 
.become widowers. That is the reason, Sir, why we see very little of widowers' 
home in this country. 

The second question which was raised by Mrs. Hwaminadhan was 'Why 
·can 't . an young man and an young woman wait for one month more and have 
.11. legal marriage?' Why are they so impatient that they want to marry, as 
has been suggested by my Honourable friend Mr. Gole when there may be one 
month more to cross the objectionable age? Why can't they wait for a 
month more? Sir, this is a question which my Honourable friend and other 
young men in this House may answer themselves. One month is a preciously 
long time and I should 'be doing a great injustice to Mrs. Swaminadhan if 
I say that she has entirely forgotten this-she or anybody else in this House. 

Sir, I am keeping my notes before me because I want to deal very seri-
(lUsly with some points. 1 ca.nnot forget t.he benefit which this Child Marriage 
Hestraint Act has brought to our social life. If nothing else has been done it 
has done at least this, namely, that ostracization on account of keeping 
marriageable girls in the house has become a thing of the past. No one would 
-da.re to ostracize anybody because there is a grown up girl in his house. 
Ji'ormerly if a Brahman had in his house a daughter who had passed her 
marriageable age he would be boycotted. This social benefit at least, has been 
ihe result of the Child Marriage Act. Now, poor parents get less worried 
about the marriage of their daughters. Formerly if you had a daughter of 
11, 12 or 13 ye8.l's of age you became so worried that you began to hunt 
about for bridegrooms, and every young man would say '1 am not going to 
marry; 1 must begin earning my livelihood before marrying'. If you go to the 
fattier of the young man he says "1 am willing for the marriage. I have no 
-objedion. But my boy does not want to marry." The parents of girls (11'0 

now relieved to a great extent from this sort of humiliation. 
The third thing, which is very important, is now the girls as they grow 

up become more attractive. They become more accomplished. They know 
the art of winning. Naturally nowadays it is possible for a paront to have 
the marriage of the girls at a much lesser cost and with much less worry than 
before. 

These are the three advantages which, as I see, have directly come out 
-of the child Marriage Restraint Act: I remember the year 1930. The Child 
Marriage Restraint Ac( was to have come into force on the 1st April 1930. 
Thp month preceding was' a gala month for many of our maritally inclined 
people. The month of Falgun in 1930 was a gala month for old and young, 
Hindus and Muslims alike. The old men- who could. not get a bride after 
waiting so long were offered a bride. Young girls were offered to them for 
marriage because the parents wanted to evade the law. Men who wanted to 
have more than one wife, men who had an ailing or sick wife, got sporting 
offers from their neighbours. It was a great advantage to them. Poor men 
who could not otherwise manage the cost of marriage were offered the entire 
cost of the. marriage. The girl was offered, the cost of marriage was offered, 
lInd some property also was given. A fine crop of marriages there was at 
that time in the month of February that year. But there was one great 
public disadvantage, namely that there was very little of entertainment. The 
public was not invited. They were not only not invited in this period but 
the entertainment for three or four years after that time vanished, because 
there was no marriage afterwards. All the marriageable"girls had been married 
with the result that there was no marriage for the next three or four years. 
That was the only public disadvsntage if I may say so. 

Now. I want the *House seriously to consider this point whether this Bm 
should be circulated for eliciting public opinion or not. If it is circulated 
for eliciting publio opinion Ws Bill win not have the ~ 
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L i:ilt'l~Jut 11.0hi~i KUUlu.r C1HiUJhUl'lj 
01 law .lOt' Ul)OUL a j'ear more bO that U1Ulitl perl;;uus who want to eVlI.dtl llllpri-
bl UUleH~, WtlWll my livuouruule ll'il::llU l'UUUIt, Hutugavu WUllts to lllilict uu 
tll~lll, \,;uu hUlSU all theIr J.IW.rrlagtlH wnhin tile uext twelve montllS. l'hey 
shall gl::~ ,lie lllOUths of iJai8akh, J aillthu and Agl'ahayaJ~ ulld Falguul£ aL.ld WHl 
tali~ tlle ad vanLage. 'i'bat IS pl'tlcisely the .l'ell.bOU why my ~onourtl.ultl frItlud. 
lllsteau of oppuSlllg this Bill, hus put that lIDlendwent b~fore the, aOU8tl~ 
Ol::cll.use we ,;llall get one full year within whICh we can dlSpose of aU the. 
wardugcable girls. But I would ask him to withdraw hi8a~elldmeut beca.use 
I can comfort Lim by pointing out that if the Select CommIttee 's reco~me~· 
datlOlis corne to the House by the 31st of August, then na.tura.lly thIS Bill ,will 
not ue actual!) couverted into law at least for ten mouths. so that, when we 

,are busy, iu the meantime we can do all that is necessary to evade the mis-
cbevo'.:!R «::fleet of the legislation of Pundit BharglJva. 

Auother questiou which I wanted to raise before the House is this. I 
want to II.I:)~ my friend Mr. Bhargava to seriously consider whether in his 
expericnce as a jurist he can really say whether the enhancement of the sen· 
tence for an offence brings about a reduction ill the commission of the offence 
itself. 'rake the question of the abolition of the capital sentenCe, There is 
the capital sentence for murder. Has the number of murders been reduced 
because of the imposition of such exemplary punishment. During .the war 
period the seutences on ma.ny offences were very much enhanced. In the 
matter of soeiallegislation the enhancement of the sentences does not serious-
ly affect the number of offences committed. We must pause a.nd consider 
whether it is advisable to enhance the sentence in the hope of hringing ahout. 
a J'edl1~tion in i,he number of offences. 

'l'llcrefore instead of thinking of enhancing the sentence, we should think 
of. some other means elt dea.ling with these offences Il'ld' I think it is useless 
to think of atIding to the horse power of an engine when the engine itself 
has stoppeu. 'l'his engine of child marriage Act is not working at all. I 
would, however, most seriously protest against making this a cognisable 
offence. I would not do it with the police as they are at present. The time 
may come "hen we may have more reliance on our police but for the present. 
1 would not like the police f10 meddle in our social affairs. Instead of that. 
I would prefer n more liberal use of issue of injunctions to prevent marriage 
and to have u legislation which would make the marriaga itself invalid, if 
there is a marriage in spite of the injunction. That will be a more effective 
way of checldng this kind of marriage. Instead of making th~ offel\ce cognis-
able, we may have a Board of Complaint or something like _ that. 'They will 
fUllct·jOll in every village or taluq. They will make compJaintR hefo~e the 
Court. They must have funds of their own and the personnel of the Bonrd 
should be selected from among those persons who are dead against marriage, 
~-ho an' .by their nature opposed to marital relnt,ions, and who liave no chan~e 
of marryllg. Such a personnel should be selected and they can he fully 
trusted to make a compl.aint whenever a marriage takes plnce. I hope th~ 
Rom~e would take my suggestions seriollsly. With these words, I support 
the Bill. 

Sr! M. An~nthasayana.m Ayyangar: Sir my ft·iend. the previous speakel." 
Mr. ('hfil~dhun has absolutely no reAson to complain that his speeches are not 
heRra senously. I have never heard a more interesting speech during all these 
years t.hat I have been in the Assembly. Hi'S sl1ggestions have been excellent. 
He has supported the idea of a widowers' home and he has exalted widowers 

, to It very high position, though I 'am sure that nobody would like to kill bis 
wife in order to become It widower. . . 

Now a;; regards this Bill, there is abRolutel:v no douht that all sectioml of 
the country, even the 110 cal1t'd Sanatitnistll and very highlv pious and ortheda> 
men have become reconcilpd themRel"~8 to the Bards Act of 1989. No marriErg& 
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takes place now of bOj~ below 1t! atid of girls he.ow 14. 'The provision 
of unprisonment as a puuishment is already there. 'IN hen a boy is malTled 
betweeu the ages of 18 and :n, that boy is punished not ~th imprlSqlllueut 
but with fiue wh:ch may extend to thousand rupees but Il.fter ~1 if he contrac~:. 
a llllU'rlUge with Ii child below 14 he is liable to imprisonment also for a month. 
As n~gards the persons who are in charge of the minor, they are liable to be 
imprisolled and also liable to a fine wwch may extend to Rs. 1,000. Other 
persons who officiate or bring about the marriages are also liable to imprison-
ment for a month. The amendment sought to be made by this Bill is this. 
My friend wants to impose imprisollment for 15 days in the case of boys be-
tween 18. and 21 who llill.rl'ies a child· 'r'he House has to consider whether 
that provision is necessary. 1£ he is rich;1t lliay deter him from marrying. 
The rich people are more prepared to payoff fines alid if there is e. prospect 
of imprisonment, such marriages may not take place. My friend Mr. Bhar-
gava suys that in· spite of the Barda Act such marriages are prevalent amongst 
backward communities. The richer communities are not performing such 
marriages now and in their case there is no need of such a provision. As re-
gards backward communities the provision of a fine to the extent of Rs. 1,000 
will be more deterrent than imprisonment. I am not casting any aspersioll 
on auybody but if as soon as a marriage 'is performed the family stands to 
lose the wherewithal with which they have to live, it will be afraid of losing 
Rs. 1,000 and not so much afraid of imprisonment for a month. So this 
amendment would not have any deterring effect even with respect to the 
lower classes. 

I have tried to examiue the revort of the various police administrations Oll 
this subject. Let me take Punjab. I know personally that in the province 
of Madras the Barda Act is being followed almost strictly according to the 
letter of the law. Very few child marriages take place. None of them have 
come to my notice, except some cases in the border where the parents do not 
know whether a girl is more than 14 by a few months or less than 14 by a few 
months. A man celebrates the man-iags of a girl who is 13 years 9 months or 
10 months and later on some other party lodges a complaint on account r.f 
Borm~ cld grudge. The same thing ha.ppens in connection ~'ith stabbing case" 
People take advantage of communal trouble to payoff old scores and stm. , 
Rtabbing people. against whom they have an old grudge. That is what has 
happened. So far as my Presidency is cOlaCerned, there Ilre vary few cases of 
suell mllrriageR. Let me take the province of the Punjab. I hllve got a 
report' from which I find that in the year 1945 there were 125 caseR reported 
agllinst the Child Marriage Restraint Act, 1939. 110 were taken to be true and 
they were tried. The caseR which were taken over from the previous years and 
which were not completed in the previous year were 263. Out of these 263 
Cllses, 144 were acquitted and onlv 46 were convicted. Now, I come to the 
Unit.eel Provinces. There were 577 CaSeR. out of which 424 were acquitte(l 
aml only 128 were convicted in the yenr 1941. I ha"e not got later figure!'!. 
I have got aiRo the report £1'0111 Assam, but unfort.llnntflly thllt report doeR not 
~iye nny detnils I'egarding the offences under the Child Marillge ReRtraint Act. 
Therefo·re. it nppem'R my Honourable friend is obsessed with the circumstances 
Rnil condition!'! thAt were prevailing in 1929 And that is whv h<) h:1s mode A 
conRtllnt refcrence to the procee rlings nnd the reports of that time. Nobody 
df'nie!'! that there were chqd marriages t,hen which were obnoxious and the so-
called unreasonAble orthodoxy wns prevalent and such marriages were going 
on confltant.ly. Since 1929 almost 18 years have elapsed and such marriages 
are not prevalent now. Further, this is 11 proviDClial subject and I do not 
know if it i8 neeesRary to introduce this legislation here. Of course, there will 
be one more pieM of legislAtion to 0111' credit: thl'lre iF! no question about it. 
But, after fill. t.he que8tion i~ whf'ther snch R legislation is neceSSAry at !ni.<; 
I':tnge? 'Vc hfl'YC not. been 81eeping over thiR maUer. From time to tim'! W3 
have hon persons who wnnkd to re-inforcc the Sarda. Act. The~' were on the 
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L .. m .i.\1. Auuuthasa.)·allulU A,yya.ugar.] 
-41JC:!·L. l:ilUce l\r~ij ~wo IlweuL!1DB Jjilis were brought. b~101'e this 4isembly a.ud 
,\ \:. jJabbed Lllew mw law. Une m the early part of l\lijt) and t.he otiler ill tale 
lU~~<;lL' nUll 0.1 ~ Duma year. Uue wus ~o preVellti the IlltUTIuges 01 jjr.1ilMh 
bUOJeclis vemg celeoratie<l m lnrJ.ul.ll t:iliates or, lU our pan or the l're,.!dency. 
ill ~lle .l:'rencll jJobSebS.l.OllS lib avoid cowmg UUciel' the clUtcheiS of tlle l.;hilU 
,,1J,Ul'l'luge .l'estrawt Act. 'l'he firsti Act euacted that persollli who are BrIt.sb 
ISUOJeClis IWd who· contracti martlageb belOW the prescribed age llm.t w111 be 
LlULllbbed under the 0hl1u .lY1arrlage .H.es~raint Act. That was accepted unu 
~asiSed mto law. jjuli under the provisIons of the Child Marriage .H.estrain~ 
t\,ct a warriage, even between chLldren, is valid. The marrIage does not be-
tome uull and void, though the parties to the marriage are not of marriage-
;able age. 

i Allother Act that was· pUbsed by t.llls Legislature was the one which ew-
Eowered the courts to issue injunctlOlls to preveut such marriages. Even tha" 
Aot wab passed. If the U1Junction is disobeyed, the verson' who disobeyed the 
injunctiOl.l would be pun.shed with imprIsonIllent extendmg'to three mOllths 
and not of one month, as IU the origiull.l Act. Therefore, that is a sufficient 
deterrent and sufiiciellt power in the hauds of all persons who are iuteresLed 
In seeing that 'child marriages do uot take place. 1 find social parties have 
llot been organitled ill val'ioub places and enH1 if Wc should agree that 15 days 
imprisonmeut ought to bClluposed aLL.,i we muuIty the law mi desu'eu by our 
HOllourub:e friend. il1 t.his Bill, that law by it8~jlf would not. work itself out. 
Tlw prO\'l,;illllb nrc sutliciclIt dctl'l'l'ent. Tlle.l'e lire both prevcntive provisions 
as well as puuitive prQvisions .and no party can escape by celebrating marriagei 
anywhere. The only difficulty is that persons have got to be educated ~and 
persons who are int.arested ill seeing that such ma:.riages do !lot take place 
should be on the alert and should bring the mat~er at .once to the not:oe rof th~ 
purtiE.'S und thus prevent buch murriages from taking place. No sucn' steps 
Jillve been taken. I would ask the Honourable Member himself what steps 
have been taken to his l':llowledge? Merely coming to the Assembly and 
moving such a Bill is not enough. Anyone can prepare a Bill like this and 
;give its notice. But what steps are taken either by him or by others to see 
tha.t child marriages are prevented? It is only that ~hich can prevent such 
child marriages. But let it not be said that I am against it; I am anxious that 
.hild marriages ought not to be allowed to tnke place in this country. But· 

.... \'hat about those who have not taken even a step towards that direct:on. Row-
~ver, if the House is inclilled to pass this Bill, I have not the least objection 
'to it. \V p will be adding one more amendment to the Child Marriage Rest-
,oint Ad without reRIl;\' taking care to see that ehilrl murring-es do not take 
place. 

I woulJ now like to make olle or two suggestions. It· is true tha.t undel 
the law liS it sblllds at presellt the offence of rhild marriages is not a cogniz-
able oflellce. There was a suggest:on made at the time "'hen the original Act 
was passed in 1929 that the offences should be made cognizable. No doubt 
it is a dangerous weapon in the hands of the police authorities· The police 
have been pla:vin~ ducks and drakes here and there and I am not directing 
mv crit.i(·.isms againf;t an~' section nf the policc. Rut. 80 far af; this social mttf,ter 
j!,;' concemefl, thi" powel' mas be greatly abused. Rut. since 192n, when this 
Art wns paRsed, if tllp TXl",er war; given to t,he polirp of this offence was made 
cognizahle for the last" to 10 yenr!;. t,hen t.he comm\lnit~, would have become 
accustomed to put off mnrriages to the age of 14 or 15. If the first daughter 
)>:\ not marred before 14, they have rrossect the bar not only in their fnmily 
but in the entire community. because on aecount of orthodoxy or religiouR 
scruples they CRnoot marry Rfter the Rae of puberty. If it is made It cOg'IliZ-
.able offence Rnd the man is prevented from oelphrAt.ing RlIch It mArrin~e with 
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respect to tb~ orst uuugbttll', then he has gOlle ovel to tilt; other side and the~e­
aUel' llO pl'llwiple of orthodoxy call stanl1 ill his way, Therefore, the enthu-
sIasm that has bt!611 exhibited by the Honourable the Mover of this Bill was, 
weH worth exhibitwg ill 1 I:};.ll:l , when the Orst Act was vassed, and he should 
have impressed UpOll the Legislature then to make this cognizable for ut least. 
5 or 10 years. .It he had dOllt! that, the ::)arda Act might nave been easily re-
pealed because the society would have taken to it. Hut thut has not beel!. 
dOlle. I know of cases wht!l"c, even with these provisions, when a mall makes 
a complaint, he has to deposit a sum of Its. 100 or to execute It bond to the 
effect that, h:s compiaiut iii not a frivolous one. That is due to vurlOUS gruJges 
when they know som,:, false complaints eun bt! made. They expose the man 
and the bigger the man the greater the exposure. I do not see very' mu(:h help 
.Jl' use so far as this Bill is concerned. But I do llot waut to be proclaimed 
outside or inside the Assembly that 1 urn against any pHrticular reform. tio, 
if the House is anxious to get it through, by all means let it be passed. 

The Bonourable Kr. Jogendra Hath Kandal (La\\' !'Ielllbel'): (Mr. l' .. csiJellt~ 
befote I onter into ~be IIltlrits of the Motion alld e~pl'ess the uttitude which the-
Government propose to take regarding t,his particular· motion, 1 WUllt to ex-
press my appreciation of the object for which t.l:e Motion .bas beeu moved by 
my Honourable friend Pandit Thakurdu!I Bhargava. There is no doubt that. 
child marr~age ill India has been a· social evil. Much was sa'd to remove this. 
social evil. One point is vel'Y clear to me, that there is no controversy over-
the principle of the Bill or the object of the Bill for which it has been moved. 
T) r;Jy. mind it nppctlrs that t.he relJlerliC8 suggested ill the Bill to check child 
nwrriftg"z are not satisfudol'y l'emedie8. The Chi:d l\IHl'l'inge Restraint Act 

, •• II. 
is there aud there are penal provisions~ Now what the Honourable 
Movet· has sought, is to enhan('e the pun;shmellt provided in the 

Bill. I do not agree with the view that only enhancement of [Junishm,ent w:U 
P\lt. a stop to the evil. As has been rightly pointed out by my Honourable 
friend Mr. Ayyangar, the .people of the poorer section and the bnc-k\\'lm] class 
people would preferl even enhanced imprisonment to payment of fine of Rs. 
J ,000. Pandit Bhllrgava has said that child marriages are still prevalent in 
backward communities. ASfluming his argument is correct. we mllst con Rider-
whether the remedies suggest-ed to ('heck the evil will really achieve the· 
object. It has been said by the Honourable Mover that the Child Marriage 
Restraint Act has been a dead letter. He accused the Government for their 
failure to take effective steps or even to issue iw;;truction8 that in case of flag-
!'!tnt bl~each of law, imprisonment should be inflicted and in other clises fine 
",hllllld hE' imposed. T Rhould like to draw wttentirm of the Honourable Member 
to thf> condit,ion.. and 'feelingt; prevailing at thf' t.ime when surh instructions 
were issued by the Government. The introduction and passage of the Child 
Marriage llestraint Act of 1929 evoked muoh criticism and opposition through-
out the length Rnd breadth of the country. It has been said by many previous 
speakers that the year ]929 was a gala year, for millions of marriages took' 
place i~ that yea.r. M.v Honourable friend Sreejut Rohini Kumar Choudhurl 
expressed his gri~f that for four/year~ RuhfiequentIy there were no entertain-
ments for tne public and the public at large suffered from the Tla1'l1'l8P"e of this 
Act. I quite appreciate his view and the difficulty of the public. Now. Sir, 
at that time objection was rAised from many q\larteJ"A Ani! people went so far 
a8 to say that tlH' Hindu rplig;on would b", mm(Jered. After the pRssage of 
lihe Act, it was found in some provinrel'l thAt penple were verv much oPl'oRed 
to the penal provisions of the Act Bnd then only the ('entrAI Government 
iSSlled some inst.ru('tiol1s to administer the provifliol1F; of t,he Act a.s liberally as 
possible 
. [At this stn~e Mr. Prf'!j1idpnt vRcRted t,hf' Chrrir wh;('h ~'rr~ then o~cupied b:v 

Mr. Chairman (S:Vf'cr Ghri1'lm Bhik Nairllng).l It 
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1 hope tlle Hout>e WUl agretl w~th W(j that. ttIUong educated cla8!>tll:i uud 
umong tDe .ll1gh,er COUlm~!Lties a~Q higher castelO child marriage ha'S practice.lJ.y 
otIJppeu. ~ow nobody cun persuade th~ gUII.l'dlll.llb of chudrell to get tue11' 
wunls murrieu .Uli U Pl'tll\lUtul'lll age. Uegardwg thtl baCKward l!OIlllliunitles, 1 
wust comess thiS eVil is "till prevalent. Why ill it so? 1 do 1101; agree with 
tl'e view that this eVIl pert>lstlt among bac~\'l:ard cOll1.lllunitiet> bec~ut>e 01 the 
leHient provisiollS of the Child Mu~riage Uet;t.!.·Slllt AIlt. I feel that because 
they ate illiterate, because they /are backward, because the.)' do not properly 
realise the evil e011sequence" of child llIurriage t;hlltis wh.y the.y 'illc! 1I1ge 
ill marriage of children. From the. Child MlUTiage ftestraint ~ct it uppe&rs 
that for the enforcement of its provision!> no uddltional machinery was set up, 
Bur was it thought llecet>sal'Y to t;et up. Where such child marrriages took 
place, it was left to the people to bring it to the llotice of the Magistrate and 
lOdge u complaint agaillst persons who brought about the marriage. 'l'hen, 
::i..1', what was the !>pirit. 'l'he public or the people who were anxious to put 
LUI end to child marriages were expected to actively co-opera~e in the adminis-
tration of the Act. But where child marriage is still prevalent and if anybody 
presumes that the public of that loculity does not co-operate with the Govern-
lIleut 01' is not earnest und anxious to pre\'ent th:s child marriage, then no-
lwdy cun blame him. And surely 1 should preSIlUle that in areas where child 
murriage is still allowed the people or the leaders of public opinion thereof are 
1I0t active and conscious and do not exert their t'nergies and influence to put 
1111 eud to this! soc:a1 evil. As the subject-matter of this motion falls within 
1 he concurrent legislative list the provinces can well ellact n, law or anJelld this 
Aet. And when that is permissible I think it is advisable and desirable that 
ill provinces where child marr:Rges are still going on lind where the leaders' of 
public opinion consider that the pellal sections )f t~e Child Marriage RestrRint 
Act should be enhanced and enlarged, the provillcial Governments should take 
it up. Many Honourable Members -have participated in the debate ami with 
the exception of Pandit Bhargava no one hus complained about this child 
mnrriage in his province. From this I.presume that in all provinces this evil 
(Ioes 1I0t e.x~st. So in a province where it is sWI prevalent nnd where the 
allthorities und leaders-and representatives of the people desire that something 
should be done to stop this evil the best course would be for them to move the 
provincial Government to amend this Act. Sir, while I. say t,his T want to 
make it perfectly clear that neither are this Government, ]lor am T opposeo to 
any social or progressive legislation. If this Government 1feel that b~- !l parti-
cular legislation some good will he done and the society ~'ilI derive !1ome bene-
fit, surely this Government will not hesitut>(' to agree to the proposal, Ellt, 
as I have stated before, we feel t·hat by a mere enhancement of puni!1hment 
this Act, cannot he made more effective nnd the de;;ired ohjprt. of putting nn 
end to child marriage cnnnot be ach:eved. 

It has been very rightl~' pointed out, thut the object for which this motion 
has been moved can be better achieved by edllcative propagan'la. T urn pre-
pared· t,o accept the suggestion t,hat in nre~s where child marria,~e is an every-
dav bllsinel'ls a' committee consist;ng of leading people may be formed who may 
either dissllade the parties from performing the marriage or bring the mRtter 
to the notice .of t1'\e authorities for proper punisbment. If the people at large ! 
~o-operl'd;e with Government and are' reallv nnxiou!1 to Aee that child marringell 
1I'I'e stopped, how CAn they tnke place withollt be:nc:! brollght to t,he noticp of 
~overnment 1 'Whv do not, the local pl'o1')le hring it to the notice of the ll11tho-

'l'i.tieA? Surely a mSl'1'ia$l'e cnnnotTtRkf' 'Place Vf'l'V Recretly. ana even if it does. 
tllke place secretly .. numher of ~eople mustC'orne to know of it'; Rnd liS I';oon 
liS thev corne to know 0f it, thev "hollld hring it to t,he notice of Government. 
~.i1'. y' have e'll'perienre of mv own 'PTovinr.e of nen~a.l ann ~here l\1thou~h the 
r.i .. of tl:e hnrkwmo. (~ommunitieF; "till try to f\~nap the ll"w the m!l3·t)rit,y of 
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t.htlw have stopped chihl lUal'rlagt:: aud t.he UUlubcl' of such maniages are neg-
ligible. 1n t.htltitl cirCUlustaUCtls whlit UoVel'llllltlllt feel lti that it IS llOt lleces-
.sary to ullltlud the pcwd provitiiollti of the Child Mal1'iage 1testraint Act aud 
-t:Jlha!clce the puuishlUl:lut. ~'l'oU1 the ~tatement of Objects and Heasollii it is 
.clear that tuthough the nouoUl'able Mover feels that ch.ld marriage has been 
vel'.y bl'lU t1,Y l'l'Juce~ he thiukl:i that 1cJl: wa.nt of a vel',Y severe peual provisic.n 
ill the Act vt::ople indulge in a breach of the jaw. 1n U1J' opinioll this view is 
not correct. '!'ilat sectIOn of the peopltl which contiuues to lleriorUl these 
·child marriages will still contilue to do so even if the penal provision of 11) 
,days is eilhancetVto three mOllthl:i or theoue of une, thousand rupees is raised 
to two thousand. The Honourable Mewber has suggested that in aimost all 
.easelS imllrisonmellt must be the puni'shmeut ulId, as has been stated, the 
people of the backward eommurutitlS aud illiterate peopl~ would prefer impn-
sonruellt to payment of a heavy fine, 1 therefore feel that llO useful purpose 
will be· served by uccept:ng this l\lotiou. However, as I have stated, this 
-Government are not ollposed to ally beneficial measure, jf it is really considered 
beneficial for society, 1 have llO objection to accept the motion for circulation 
of -.e. Bill for eliciting public opinioll thereon. Sir, iu the uroendmentmoved 
ily my Honourable friend, Mr. Gale, the .date is given us 31st of August. The 
Honourable the mover of the mot.jQu spoke tome 3n~ he expressed his desire 
that if the date could be brought ellrJierthen the House would get all oppor-
tunity to express its opinion after eliciting the public opin'on. In view of that 
J suggest t.hat the date lllll)' be fixerl. at ~ls,t of .. lllly IB47, because in that case 
if we haYe ally Session of the Assembly ill/the month of August we will have 
all opportunity to consider the publi(, op'nioh nnd ('ecide whether the bill sho\l~ 
'be referred to a Select Committee or whether it. should be consirlered and 
'Passed. 

P(]'sollallv 1 f ... d thai thel'l' is ili,>'olutelv no utility fu)' such Hit umcndlll.mt 
o()f the Bill, but still lest this Government are accused of obstructing any social 
measure we are prepared to ncC'ept this motion. If public opinion is expref':sl'c1 
in favout'. of the amendment. then surely the Government, will be prepared to 
pass it mto law. The matter is uudollbtedly very controversial. Of course 
tht::re is 110 controversy over the prin('iple of the Bil;, (,ut people will feel that 
when all sediol1s of the people of thiR eountry, evell tbe orthodox sedioH, ha ve 
recondlec1 tc) the pl'o"isioll~ of the Rill. what was, the lIel:essit~· of flgu.ill maldng 
such 1m amendment find injlll'ing the feelings of gO me s(wtion of the people who 
were opposed to t,he Bill from the very heginlling, Tfpuhlie opinion is expreRs~d 
in favour of the Bill. sur'31y the Government would be preparen to support it" 
passage. I accept the. motion for circulation of the Rill for./el'citing public"j 
opinion with the slight amendment, that. the date mn~' be chonged from 31d 
of August to 31st of July. 

PuDdit 'l'hakur D&I Bhargava: I have listened with very r~ attention the 
(lbservations advanced by my Honourable friends with regard to this Bill. but 
I am extremely sorry to state that J have not chauged my op:nion about the 
ignorance of the general puhlic 01' ignorance of even very prominent people 
about the /lctual prevalence of this bad custom in my country. When I made 
my first speech T brought to your notice the state of mind of even very big 
leaders of the country that they a.lso did nof; know the extent of the evil, And 
I am not surpriRed that my Honourable friend. Mr, Gole, nnd oth~rs stand up 
in the House and t,en me thnt the -evil is no more to be found. I would be the 
happiest/ mAn if T agreed that t,heir belief was correct. I did noll know iii my-
self as fflr as 1929 that the evil WitS so greflt. 1m" nobody perhaps knew about 
it. It WIlR beca.use Miss Mayo wrote that. book that the Government were a8 
a. matter of fact I10Dstrainea "to appoint this Committee as two bills were slao 
pending. But after going through the Muntry And finding the extenll of tlie evil I 
WAS conv~nced, the House WA,S Mnvinceil the whole country W811 convinced 
that there was a good case fO!' chilo mltrriage lA.w. Now. Sir, within ..,!Ie 18 
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years the change has not been so great as SOUle of my Houourable friends. 
contend, 1 wiH be extremely glad if their eXEerience in life warrants such a 
conclusion. .Mr. Gole referred to the fact that in England the age of marriage 
was 12 and he referred to it in such a wav as if lndia had madtl a mistake III 
fixing the age as 14. May 1 refet' you to page lrj() of the lteport of the Age of 
Consent Committee ~ It reads like this: 

"Whatever the age of Consent and the minimuIIl age uf marriage may be in other countries, 
marl'lages below 16 arc very rare in practice, and the majority of marriages take place-
beyond 16. T,hree cases of marriage of girls at 13, 28 at 14 ILud 318 at IS are reported to-
have taken l":H'e uuring the last I:! years, in England and Wale~, '. 

My Honourable friend should not have the audacity of cOluparing the con-
ditions in England and in India. 

Ilr. P. B. Gale: I ollly tlaid that it is not all offence. 
PllDdit Thakur Das Bhargava: 1 do Hot know if Ill\' HOllourable friend 

knew the conditions in the Central Protrnces itself i~ Hr .. lI:). Unfortunately 
we have not got the Ceusus RelJort of 1940 giving the full details of condition;.> 
in the whole of Indid, aud therefore 1 am not in a pos:tion to contradict any 
per SOli who says that as a matter of fnct, child marriage is not prevailing in hili 
part of the country. But all the same I Imow that conditiolls have not 
changed; they have changed to n certain extent, but not much, In the Cell' 
tral Provinces the Ii umber of widows below the age of 5 wus 2H and tb/ot 
number of girls. married before the age of 5 WllS 6,742, and the !lumber of 
girls married between the age of 5 and 10 was 32,580, ill 1931. 
.. Kr. P. B, Gole: WI\S it ill mw. 

PllDdit Th~ Das Bhargava: These figures relate to H131. In Nagpul" 
with Ii population of 11,753 lIS mUlIY as 2,599 girls hetw~en the age of 5 and 10 
were married, and about 205 are widows. 

Sri JI, Ananthalayanam Ayyangar: That was ill 1031. 
Pundit Thakur Das Bhargava: Yes. I quite see the IJoillt of my Honour-

able friend. I am not in a position to bring before them the Census Report of 
1940. I do not say that 1 can contradict them b~' these reports, but all the 
same I am living in India 111 the lSame way in which they are living, My 
Honourable friend, Mr. AYYHllgar, has rather tllunted me by suggesting that 
we have done nothing after this Report of the Age of Consent Committee. 
Mav I know what has the Government done ll.nd what have the Hcnourabla 
Meinbers done who have spoken before this~ I can speak for myself; I have 
dOlle my vel'.'" he"t: I have brought nl!llIy cases to court. 
I have conducted many such cases gratis and 1 have held many c()nference~ 
and I have done a good bit of propagnndR, But as I have 
said before so far !HI the qlle!';tioll of propaganda \rus concel'lled, the first meet-
ing was held in 1830. I know the value of propaganda. It will have no effect; 
it may have some, but at the same time it will not be too great to mitigate 
the evil of child marria.ge, 

Further, I am rather amused from the fact that Member after Member has 
stood up and stated that this Bill shall have DO effect anrl we should have 
recourse to other means, If YOll read the objects Rnd reasons I ha.ve myself 
submitted I have saio that "among the remedies which the Government may 
adopt the provision of enhanced and compufsory imprisonment, by way of 
punishment in respect of the infraction of Sections 4, 5 anel B of the Act is 
fairly cnlculated to have a deterrent effect and may perhaps effectively eheclr-
mate the evil. ... " I CAnnot VOllCllthRt this is the only way, ani!. I am of 
the opinion that becallse J know that, the Goye"nment haR none precious little 
in the past. and people who do not kno\\' the renl ('onditions of ljfe are not 
likelv to do more in the neRr fllture. T want thnt, this help from the law mRY 
be t'a. and l1sed for t,he purpose to check-mRte the evil. My scheme of 
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~iJ.ings does not proscribe a plea like the one ta.ken by Ayyangar and Gole to 
do a.J.1 they Clln to tighli tbll:; eustoD1 of chIld Wlll·l·itlge. 1 am told tha.t tv\o 
.Bills were bl'ough~, Ol1e in HJot:! and one in 1\13\1. Ma.y 1 humbly enqUire why 
were these Hilll:; brought'/ 1f thIS !:iysttlm or child marriage 1S not prevalenli, 
what are you fighting lor'l This shows that ChIld marriage was there and that. 
the people wanted to evade it. 

Now 1 am told that among educated people and the rich, this custom is 
no more to bl;l fouwl. 1 'i ullie realIze that in many eitie.s in SOllie of the com-
munitie!;, there is a rise III the age of marriage. 1 have ulready submitted 
thllt and burrillg that thing, 1 tim tbe last man to beheve that the rich people 
do not infringe the provislOllS of this law. 1£ my friend knows uhe Marwana 
and the rich mahaJan8 of all these places and of his own place, may 1 submit 
that the evil of child marriage is therei' As regards the backward communities, 
I am rath~r amazed by the knowledge that I get from the Honourable the 
Law Member that there are very few marriages among the backward classes 
also. Punjab is not an exception to India. If I know the Punjab rightly, in 
Punjab there are less child marriages than in other parts of the country. All 
the same, I know that ill the backward areas and among the depressed classes, 
the evil is 'very much greater than what. it is believed to be. Groups of girls 
.of 20 and 30 are married at one time and without any consideration about the 
ag'oJ of the bride and the bridegroom. Even to-day children in arms are mar-
ried: children are betrothed before they are born. This is perfectly true. 
My friends who have spoken to me, may have knowledge of such cases. But 
if I were convinced like them that there are no child marriages, then, Sir, 
perhaps I would not only have accepted what they say, but at the same time 
made some amends to them. But I nm convinced and it is very difficult t.o con-
vince me otherwise, that as fI matter of fnct the evil is too great and demands 
a remedy at the hands of this House. 

It is sl1id that after all this Bill shall not have the effect which I could 
del:;ire that it should have. l'he1'eason is that the poor man will cure more for 
the fine of Rs. 1,000 and among rich men there is no such evil custom. Ii 
that is s 1, and the customs is non-existent in high-class society, why are they 
afraid? If there are 110 child-m8,rriage cases they will not be .adversely affected. 
But if the amended law can help a single case, it will be good for the society. 
1 have yet to lenrn from the Honourable Members who say that custom of 
child whlTinge is llot c):istcnt thnt in any case allY Court gave a fine of Rs. 
1,000.' I have never heard of it and I ao not expect that I will ever hear that 
any Court gave a fine of Rs. 1,000 to any poor man. At most the fine is from 
'Rs. 15 to Rs. 50. If you see the records of Courts, the punishment has not 
been more· In the case of rich people, the fine has been Rs. 200. I know 
o()f one case in which the fine was Rs. 1,000 in the case of an extraordinnrily rich 
man. In regard to rich people, the argument s~ems to have been accepted 
thnt rich people will avoid su()h things more on IH'cuunt of the fenr of imprison-
ment than fines. Thell let me help them. If t.here is one ()[1S(, th's amend-
ll1cnt \"ill surely prove a deterrent to others. As regards the poor people, I 
am ;\'et to be convinced that they are more afraid of fines than of Imprisonment. 
So far af: my experience goes, the poor man also is as much more afraid of 
imprisonment than of fine. In his case it is unfair that he should he fined 
more heavily than what he if! today. Imprisonment will have aU equal effect 
upon everyone. 

The small amendment thnt I wish to plllce before th" HOllse has not been 
truly appreciated. I have givpn an indication in the Bill and there is nothing 
to prevent the House from improving- thp, Bill in any way the." desire. The 
ohject of t,his is to see thnt the evil custom of child-marriage. is taken awaJ 
from this country and anv improvements that they propose -to make ~'ill be 
08cceptable. Mr. A:vyanl!Rr has grown eloquent about the fact that t,o !'W wi. 
-the Committee did not rel'ommend that the CAees should he cognj7.~~,."'. The 



\ 

. [Pulldit Thakur lJalO Hhargavl't.-I 
entire (Joniullttt:t;; wu,::; UUI!.llllU(JUb luat it \\"111 llut btl lau' to al.ow lhl:: pulice to. 
interfere in domestlC lllutters. 1 .stIll am of this OPllllOll that the pOlice should 
not be aliuweu cU mteriere ill domestic matters. Otherwise 1 would have entered 
it in the Bill. .\ ow, it is IOtdd there IS no machinery. At the tm16 when the 
tiarda Act WI:I.S OLI the auvil of the .Legislatw·e 1 put ill certain amelldmeutl; so. 
that uovernment ut;;Canle responsible tor bringiug the culprits to book, but the 
liovernlllent did not acctlpt the ameuduHlut. 1f the house is goiug to accept it 
now durillg the final stages of this Bill, this ms'.:hinel'Y cau be evolved. 1 hope 
efforts will be made in the right direction so that the evil custom may be rooted. 
ou~. Well, if tht: public did uot co-operate, if the L'I::lgislatures did not co-operate, 
the duty of j;he Government was there to see flhat the oustom of child-marriu.ga 
was fou/Sht against. But what did the Government do? This Committee made:-
forty recolllmendations and apart trom piloting the Sarda Act in the Legislature 
nothing was done by the Government. This report cost the Country Rs. 2,88,614: 
and ten members were out in the country for ten months making enquiries and. 
taking evidence from 400 persons. They got 1.200 written statements and yet. 
the Government did not care about it. The leal reason was that they made 
recomueudations which were of a national character and put a certa.in burden 
on the ul,·.'ernment. Now that the National Government is there, I hope every-
thing will be done'to root out this evil. I am f.uggesting a measure which will 
be helpful to the Government and let Government consider that. Let the Gov-
ernnlcllt do propaganda and educate the people, and if necessary let them 
adopt this remedy. I do not want to taktl the responsibility of sa.ying that thib 
is tht' only remedy. This is not my case. 1 um rather sorry to see that the 
Honourable the Law Member has been pleased to say that I admitted in the 
objects' and reasons that the Bill was the only illstrU •. nent for rooting out this 
ovil. If it was, I would have said so. On the contrary I said the marriuges 
are going on as merrily as ever and with impunity ill backward communities and 
depre""ed classes. That is my complaint. Then the Honourab~e the Law 
Member said that peopl~ will contilllie to brenk these laws eveu if the punish-, 
ment is enhanced. Why not then abolish the IndiAn Penal Code? People are-
still committing murders in spite of the punishments. Then why are you 
providing tbao::e punishments. If ~'ou do not provide the right sort of punisH-
ment fot· the right type of crime the law will not do its duty.. I submit, Sir~ 
that the enon-nit,r of the crime in this reF-pect has not beell Hl'pre.eiated. It has 
been left to the diF;cretion of the comtF; to award either impriROUmcnt or fine. I 
want the legislature to be alive to the fnct that the:v sho\lld force the courts tOo 
award imprisonmellt. in every case of infraction of section, 4, !) or 6. 'Vhere it if; !l 

case of a boy of 18 years, I have m~'self sugge-sted that the COUl·t should be given 
the discretion either to award fine or imprisonment. T have never stated that 
it should be compulsory in that case. I therefore hllmbl", submit that this House 
ahould consider the question from thifl flbndpoint: whether it would be helpfut 
in the ma.tter of rootinl\' out this evil. If it would he. I would respectfully urge 
that my moti,on may be accepted. . , 

80 far aE; the question of circulation is concerned I would be content as has 
been pointed out by the Honourable the Law l\Iember that the opinions Rre 
received by the 31st July or bv any date which might enable me to see that the 
Bill is passed in the next session .-.f the Assembly. 

Mr. Chairman: Does the Honourable Member mean that the consents to 
the Bill being circulatp,d and does not press his motion for J-eiel'ence to a Select 
Committee? 

Pundit Thakur Das Bhargava: I haye already submitted that the Bill be 
rererre1'l to SeleCJt Committee and the opinionFl might come by thp H1Bt JuJ:v. 
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Mr. Ohairman: Before I put the motion to the House, I find that Mr. 

Ananthllsayana-m Ayyangar hRs proposed thllt. the llume of Mrs. Ammu Bwami-
nadhull be added j;o the list of names for the Select Commit.t,ee. 

The question is; 
. • 'That. the name of Mr •. Ammu Swaminadhan be added to the lilt of Memben of the 

Select Committee." 

The motion was adopted. 
ThE' question is; 

"ThaI, the Bill further to amend the Child Marriage Restraint Aot, 1&, be oirc1l1ated 
for the PUl'pOl8 of eIioiting public opinion thereon by the 3bt July, 1847." 

The motion was adopted. 

INDIAN PENAL CODE AND THE CODE O~~ CRJMINAL PROCEDUHE 
(AMENDMENT) BILL 

Pundit '1'hakur Du Bbarpvr.: Sit, I beg to move:' 

"That the Bill further to amend the Indian Penal Code and the Code of Crimine.1 Pro, 
"edure, 1898, be referred to 0. Select Committee consisting of' Chaudhury Sri Chand, La!a 
Deehbandhu Gupta, Dr. G. V. Deshmukh, Mr. Saeanka Sekhar Sanyal, Sri Bhagirathi 
Mahapatra, Sri R. Venkatasubba Reddiar, Khwaja. Nazimuddin, Khan Mohammad Yamin 
Khan, Syed Ghulam Bhik Naira.ng, Capt. G. T. B. Harve! and the Mover, with instructions 
La report by the 31st .July, 1947, and that the number of members whoa presence IIhall be 
necesl!ary to conlltitute a meeting of the .committee shall be five." 

Sir, in regard to the Bill under consideration I beg to say, with your 1)er-
mis!:lioll, n word or two about the hi6tol'Y ?£ this ma.tter.' It was in the year 
1A28 thllt fI law was en:roted by virtue of which a person committing rape 
oc R' girl of 18 years old 01' less was to be sentenced to death. Previous to that,. 
according t.() ~he provisions of the Hindu Law, a man was liable to be sentenced 
to death for the offence of rape. Thero are certein provisions in tht:: Code of 
Manu by which a perSOll could be fined also for t-his offence. Thus the range 
of plmishnumt was betwe(lll death and finc. According to the provisions of 
the Isillmi~ Law 1 understand that. tIle punishment provided was deAth by 
stoning or 100 stripes. 

In 1860 thtl h~w was chBnged and any person who committed rape on 11 
girl of ten YC:-Ofl:; or less was liable to be sent to ten years imprisonment·. In 
1891 there.was a caSe known as the Hari Mohine Mythi oose, in which the law 
Wits changed and the 'husband who committed rape on e. girl was senteneerl 
to Imprisonment. In that year a. law was pasSed and the age of the girl WitS 
~nhuneed from 10 to 12 years. There was a great agitation in the counliry 
Ilnd orthodox people stated that a husband had absolute right to the per:'lon 
of hi.; wife and nn innovation of this cbaract~r went against their religion. But 
1.he Gavf'rnmenj in spite of the oppol;ition pasged the Bill and raised the age 
fro'n 10 to 12. 

In 1922 Bakshi Sohan Lall, a member from the Punjab brought in a. Bill 
which wns rejected b:v t.he House. In 1~ Dr. H. S. Gour brought in a Bill 
bv, whkh for intrRDlllrital rape the flge WflS to be increased to 14 and for extr:l' 
marital rart' the age raised t.o In. This BiU had a chequernli career. Twl) 
am,mdments wen' moved ill thifi House and the House was of tht' opillicn that 
generally speaking the agen of 16 and 14 were the proper ages for extra.-mariful 
Ilnd intra-m.l)~tal rapes respect.ively. But the Government. of the day thought 
thllt t.he OPll1l011 of the House wns too much o.hend of the t;mes Bnd by votes 
of the Government members the Bill WAS rejected. 
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[l'unt!it, Thukur Das Bhargu.va. J . 
The Government brought in s Bill in H.l25 by virtue of which the ag;; of 

th", girl wus rail:!ed to 13 ill regard to intra-marital cllses. III HI27 Dr. Gour 
again brought UI n Bill in which he wanted to raise the ages and it WIlS in the 
courSe of this Bill that the Government was forced to appoint the Agt;) of 
Consent Corum:tiee about which 1 have stuted' at leugi'h in my previous Bill. 
This GOllllllitt€;t;l was appointed with the tlpeeific object of going into this 
lIlRttt'r and to find out how far the amendment of 1925 has changed the 
sit,uatiOll in the country for the better, how it has heen received by the people 
nud wheilit'r the law then existing was such as would be considered proper iu 
the circulJlstancetl of the country. As this ma.tter of the age of consent nud 
iile question about marriage were inter-connected the Committee had no 
option hut to 18sue a questionnaire which involved practaoally the considera-
ti~ I ef the provisions· of both the Bills. As 1 have stated before you, this 
Commitl;~'3 teok a long time. It was appointed on 25th June 1928, and "t. 
the end o£ May If129, t·he Oommittee made itt! Heport. Foul' members were 
S~lIlt from this IJouse aud there were 10 members in all. I do not want to 
read the lH~mes of the meIJlbers, but if yCIU kindly see them it would appe9.r 
tllut sonic of them were very respecta.ble melilbets of society 'a'nd were very 
experienced gentlemen. After examining about 400 witnesses arid taking into 
consideration thousands of written statements. after examinjng the texts of 
Hind~1 Rwl Milslim law, after hearing divines, after he aring 'ladies , after qoing 
to Yillage; and finding the opinion of rural people, the Committee submitted 
its Hepor. find the Report of the Committee was unanimous in reoommendir.g 
that ill so fur as extra-marital age isconcerued t4e age may be increased to 
1:1 yetus aurl in regard to intra-marital age the recommendation was that the 
ag.) li1houlrl be raised to 15 years. T~~ present age, as I have already liub-
mittnd, is 13 for intra-marital cas~s Bnd 14 for extra'-marital cases. 

III regaT,l to the provisions of the law rel'ating to kidnapping ond restortioll 
of abducted women, the present position is that up till the age of 16 the law 
has giW!l protection to these young girls. But the Committee suggested that 
t,he age of 16 be changed to 18, and the Committep m8'de all these obsetva-
tions iii their Report.-the Age of COllsent Conlmittee Report. 

Now, Sir, this Bill, as I hove submitted fOT the considel'at.ioll of the HiU@fl, 
is ba.;ed On the recommendations of tha.t Committee with one or two :lItera· 
tio'18 for 'vhh~ll I myself gave a note of dilll,;ent 11.\ the time the Committee 
published it:; l{ellort. Thdse alterations. are not however of ,very great (;011-
seqUt'lllee, ullcl as 1 proceed further I will have OC(lURion to-'shuw why T ,'ant 
fiil alteratioll f'm\ have not based the ent.in' Bill 011 the recommendations of 
t.hls COInmittel:'. The entire Report proceeds OIl the assumption th'at there 
isp)'v-puhert,Yconsumi'nati6n ill this countr.y om] that soon aft-er puhert.:. 
conSuIllmutiuD takes place which is always to the detriment of the girl und 
nl~J to the de:triment of the child if the !'.onsumlnation fructifies. The evi-
dencl~ of doctorR was taken. Everything relevant was considered and the 
COUltllittee clime to the conclusion that bt'foJ'e sixteen !l girl was not fit t.:. 
bfilC:>Ulfl a mother and before completion of the full uj.{e of fifteen she WIIS not 

. fit. for (lon<;llmmation. These were mainly the detinite conclusions which the 
Committt'J lI~ljved at. My. humble' submission is that if any person ,lotlbt~ 
th~e postulates then We will be fighting on a principle which I for one think 
if; the ndmitted principle of this Bill. If thk; Bill is accepted, if it is accepteJ 
that these are the two proper ages, I will humbl . .,. submit that we. have. got 
no other option but to make a law tha't these ages be regarded as good. Whil':l 
we nl'e discuc;.\ing the other l3ill reference was made to the 'al'te of twelvtl 
being in ('XiF;;tpDce. I will refer the House to Appendix X-A in which tht'l Age 
of t,011sent, of the various countries in the world is given alld u perusu~ would 
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bit()W that· uiiuully speaking, seventeen is the age of COllsellt in other countri.::o .. 
\VIJ .know thtd according to the opinion of the greatest living ma.ll iu. fndia 
t.illl pl'uper age for If girl is eighteen. As the Barda Act _ wu.s going on in the 
Al>selllbly 1 Imllt a wirlll to Mahatma Gandhi to know his opinion about .the 
lltal'l'iag(ublu lit-;fl of man and woman and he gave his opinion that eighteen \I'aa 
(lte proper hge for girls. It is true, t·hat we could not go so far because d 
om deiiciencit;;s and our weaknesses. But the pl'Opel' age according to medical 
SCil~I·!.3 and u('()ording to the accepted principles is eighteen even now. Whon 
1 l:'uggesli that fi(teell ma.y be taken I only say it is regarded as a safe age. 
If consummation ta-kes place at that. age then it is said by doctors that. there 
will be no physical injury. I therefore submit that we have accepted ill the 
purticular circumstances of our country, in which child marriage was prevalen~ 
befJ.l·~, that fifteen be taken as the pro'per age for consent. I would .,;ubmill 
tlut the ltlttll'l::tions which I have made in this Bill are about the amount of 
pm,ishment which I have proposed and the placing of the provisions of this 
new ;Bill ill a particular place in the Indian ~nal Code. According -So the 
l't:tl,mmeudations of the Age of Consent Committee one year should have been 
thc\ proper punishment for any infraction of the rules relating to marriug\l, 
tllat; is, if a husba!;ld had intercourse with the wife when she was between 
.th·~ ugHll of twelve and fifteen, according to the recommenda.tions of the Uom· 
mitttlf:l one year should, have been the punisbment. I, Sir, have submitted 
for th<l consideration of the House that in my humble opinion two years is 
t:he proper- plUlishment. I huve given oertain reusons for this in my note of 
dissent·. Wi~h your permission, Sir, I will only read some four or five lines 
from that. 1 stated: 

"In jact, this offence of 'marital misbehaviour' is so elusive that it can be confidently 
.aid that its prevention is certainly better than ('ure. All efforts therefore should be 
·concentrated on the ways and means of prevent ratlu.r t.han punishing them who are gUilty. 
When huaband and wife are closetted toget.her by their relations, or e.re allowed to come 
together, the cha:nces e.re that the offence will be committed and no heed will be paid to 
convi~ions, in courts. You may as well ask the fire not to burn and air not to dry than 

-expect that crime will not be committed under these circumstanceo. Human nature cannot 
ue taught asceticism by legislation Or conviction. I therefore think that it ought not to be 
the policy of the law to seek to trace every inira.ction of the consent law and bring it to 
o('OUl·ts and for this purpose it ought not to authorise private complaints by all and slmdry." 

I belie"..! th!1i CRses of infraction of this rule will not be brought to courts Rnd 
I wish thRt no cuses of infraction of these Erovisiolls were brought to courts 
'lweaUl'e if all offending husband were arraigned before a court of law, the 
lil(t'lihood if-, if he is convicted, there will be such bad blood between the two 
families, bctween the husband und wife that they will never come together. 
If th.3 husbHJI(i is sent t.o jail the wife will be regarded as tne efficient cam;e 
fol' th'J bush.md being sent to jail. The wife will never tolera·te this. She 
will alway!> ('111'8(· herself for being the efficient cause of her husband being 
slmt to jail. I therefore think, and the Committee thought, that it ought not 
t.o be the llolicv that many cases of this kind carne to court. I know t.hat 
hllm'll1 l'xperie'lce will support me in this that it CBlmot be expected that the 
l'ehLtions of UH.· husband and the wife would take such oaseR to courts so 
thub the ultimate contrivance for thE' stoppage of evil to whieh we can have 
l'peourse is that there may be a good lIud strong Marriage Law. In India. 
1lntil' maniage t,akes place the mUll and woman do not. come together ordi-
mmly speukhw. And when marriage hns taken place, there is nothir.g wEch 
I'MI prevent them from coming together. So,. the real remedy lies in ma.lting 

thE" Marriage Law more stringent and strictly enforcing it. It is 
5 P. M. tlJeJ'efore that I have brought in the previous measure the ~ircu-

latioJ machine fot' which has just been adopted in this House. This is 
innovation No.] which I seek to make. Then the other point thtlt I wnltt 
to . place before t.he House ........ . 
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Mr. Ohalrmll1: It is now past 6. Time is up and the Honourable Member 

can continue -.his speech on the next. available day. The House will now 
adjourn. 

Dr. Z1a 'Uddin A)amad (United Provinces Southern Divisions: Muham-
madan Rural): On a point of order. I would like to request you whether you 
"ouid permit those who have got Bills for introduotion to move their mot,k.ns. 
they will be simply int:roduoed. This WAS done on 11 previous occasion 

Mr. Ohalrma.n: The House stands adjourned till tomorrow moming. 11 
O'clock. 

The Assemblv then a.djourned till Eleven of the Clock 011 Thursday, tht! 
3rd April, 194'i~ 
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